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Life of Mrs, Parul Bose (Motn.)
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16.29 bra.

‘MOTION RE : FAILURE OF GOVERN-
MENT TO PROTECT THE LIFE
OF MRS. PARUL BOSE IN
CALCUTTA

SHRI P. RAMAMURTI (Madurai) : Sir
1 beg to move the following :

“This House deplores the failure of the
Government to provide protection to
Mirs, Parul Bose who was stabbed ig
Calcutta on the 4th November, 1970,
while workng in her school, despite
prior intimation having been given to
the Commissioner of Police three days
before the incident,"

Just because of the Rules of Procedure,
1 could bring only this particular incident

to the notice of this House. I will just
give the facts as they are first,
It may he said ‘‘you are a Marxist

Commupist Party member, and the person
who was stabbed also belongs to that party
and, therefore, you are giving a tendentious
verson”, Therefore, 1 am giving a summary
of the incident as it bas appeared in the
Jugantar, a paper owned by the Secretary
of the Bengal Congress Party (R), Shri
Tarun Kanti Ghosh, According to that paper,
Parul Bose, who was an important worker
of the Mabila Samaj and a member of the
Communist Party (Marxist), who was tha
wife of Shri K. G, Bose, a member of the
now dissolved Legislative Assambly of West
Bengal, an important leader of the West
Bengal Government employees Organisation
as woll as a oumber of trade unions, she
went to school at 9, 30 am, because she
was a teacher in a girls" school in Baliaghat
At about 940 a.m. about 20 goondas
catered the school and they began to:
search for ber, Immediately, the other
teachers of the school asked the girl students
of the class of Shrimati Parul Bose
to surround her and give her protection,



25Y Padlure of Govt, 1o

‘Mapy of the siudents immediately
stood up and even before they could give
complete protection to her one of them
made a beeline to Shrimati Parul Bose and
immediately stabbed ber on the left side of
the breast.

DR. MAITREYEE BASU ; He does
pot give the name of the lady properly.

SHRI P. RAMAMURTI : Parul is the
pame, Otherwise, also it does not make any
difference. Unfortunately, I am not wvery
familiar with Bepgali and 1 may mak®
mistakes, What am I to do about it ?

DR. MAITREYEE BASU, (Darjeeling)
1If be does pot know about Bengal, let him
pot speak about Bengal. He admits he does
not know about Bengal.

SHRI P. RAMAMURTI : This bhas
pothing to do with the subject matter.

Even according to this paper, 20 goondas
entered the school on the 4th of this month
at 9.40 am. and immediately stabbed her,
Then they prevented any information being
given to the police immediately for about
half an hour. After makiog sure of that
they went away. After about 45 minutes
Shri K. G. Bose was informed about the
whole matter and the police were also
informed. Even though an ambulance was
asked to take ber to the hospital the

bul was not available, This iocid
bas taken place in an area which is supposed
to be a disturbed area. A lot of police is
posted there. Yet, no mobile van was
available, Immediately afterwards she was
taken to the hospital. She was in a precarious
condition. Afier an operation, anyhow, she
is now fortunately recovering and she is
out of danger. That is the latesi report
I bave got.

The question is : what is the complicity
of the government in this particular
matter ? If some lady teacher is stabbed in
a school, how do we briog in the govern-
ment T When so many such incidents have
taken place, how is the government specially
responsible in this particular case 7 [ am
presently coming to that point.
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When the school was closed for the vaca-

tion we bad this intimation about danger
to her life that in case she attended the
school afier reopening she would be attacked
and she would not be alive. This kind
of threat had been given by the anti-social
elements in that arca, Therefore, the police
was informed. No less a person than Shri
Jyoti Basu himself had gone and talked to
the Police Commissioner along with Shri
K. G, Bose, They were informed that they
neced not fear, the police are taking ample
precautionary measures to see that no such
incident takes place. A day prior to the
incident, on the 3rd, the local police
officer came to Bose's house and they had
a discussion. He assured them that they
need not have any fears on that score
because they are taking ample precautionary
measures and that she could go to the
school without any let or hindrance, Earlier,
she was reluctant to go to the school
because she felt that she need not uncessarily
bave this kind of trouble. But on the
assurance of the local police official she
went to the school and then the whole thing
happened.

These are the facts of the case. This
only brings to light the complicity of the
police. It is not a case of mere negligence

_on the part of the police, Consistently

during the last” few months the police in
West Bengal is acting in connivance with
the  anti-social clements, There are
reports—actually, the Police Commissioner
has admitted it in a number of statements
in Calcutta—that now that the Naxalite
movement has been taken over by the anti-
social and goonda elements there is a
directive—I charge the Government that’
there is a directive—that before we go to
the elections see to it that as many of the-
middle cadre ofthe Communist Party"
{(Marxist) are done away with, because the
strength of the Communist Party (Marxist)
comes from its middle cadres, and use any
methods to see that they are done away
with. It is on that basis that goondas are;
moving about along with the police people,
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In a pumber of cases the goondas are
pointing out that there are Marxists at
such and such a place and immediately the
police pounce upon them.

. 1bad pointed out when I talked about
Durgapur how the plice behaved there and
bow oone of our comrades was beaten to
death in the presence of the police.
Immediately the police gave out a version
to the papers which are anxious immediately
to gulp whatever the police gsay and iake
the police version as true. The papers out
the version given by the police that the boy
was taking a bomb in his pocket, the bomb
burst and that as a result of the bursting
of the bomb the boy died. When the
body was sent for a post-mortem examina-
tios, fortunately the doctor was not
amenable to (he pressure of the police and
the post-mortem examination report sbowed
that the boy was beaten to death and that
there was no question of a bomb bursting
and ipjuries by burning. 1 bhad pointed
out specifically to the Home Minister, Shri
Pant, that the police was hand in glove
with the culprits. Why should the police
pive a falsc story when the man was
beaten to death in the presence of the
police 7 This is the kind of thing that is
going on in West Bengal all along.

This is not the omly thing. On 15th
Jupe, Shri Chiomoy Hazra, a member of
the Communist Party (Marxist), was
mercilessly beaten when he was being
taken to the police station and inside the
police lock-up with revolver butt-ends and
was given clectric shock, His feet were sizzl-
ed with burning by electric heaters, This is
the kind of torture that is going on day by
day, On 8tb August, 9th, 13 and I4th October
and 20d November, anti-social elements in
combination with the police raided localities
in the kasba area. The police took along
with them anti-social elements and goondas.
They are now in the pay of the police. The
Deputy Commissioper of Calcutta Police,
Shii Chakravarty, is the person who is
organisiog all kinds of goonda attacks on
us.

Therefore 1 want to warn the other

political parties also. What is happening
to us today is golng 10 bappen to all ibe

other partics who are opposing the
Congress (R), They are going to use all
kinds of methods in order to liquidate their
political opponents, This is the kind of
thing that is being done. Therefore it is
not an ordinary matter,

When intimation had been given to the
police three or four days before that, when
the Thanedar came to the house of
Shri and Shrimati K.G. Bose and told them
that they need not worry, when the lady
was reluctant to go to school they
persuaded her to go to school and told her
that they had taken ample precautions,
the very next day when she went to school
this kind of a dastardly attack on her, a
lady worker, bappened. What else does
it show except active coonivance and
organisation of the attack by the Government
and the administration ? This the thing that
has happened, What is the use of their
sayiog T What is the action you took ?
What is the action you took against the
Commissioner of Police 7 What is the
action you took against the Deputy
Commissioner of Police 7 What is the aciion
that has been takeo against the Thanedar ?
What is the action you took even after
these things bave been given ? Even after
information bhas been given, they failed to
lift their little Goger and did not give
protection whatsoever, Sir. Therefore, my
point is quite clear that this is being done
in the pame of Naxalites who to-day
have faded out—I know what the answer of
Mr. Paot will be, *Our Policemen are also
being attacked’. Very true, Sir, [ koow
that. But wheo there are a few Naxalites
but alopg with the Naxalites, just because
1be Government is interested in wiping out
people and for that they are trying to
utilise the goonda elements, Therefore,
some real MNaxalites will certainly take
advantage of it aod attack the Police
also. Your policy is boomeranging on
yourself, You cannot give protection to your
own people as a result of that. For
that 1 am not responosible. What am I to
do about that 7 But the whole thing is ; to-
day you are interested in seeing that the
middle cadre of the Marxist Communist_
Party is wiped out. 1o Beliaghata
you have been doing that. In 24
Parganas you bive been doing that, In~
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Alipurduar you are doieg that, Everywhere
the goonda elements are let loose on

the people. People are being mercilessly

beaten day in and day out. People are beaten,
Women are being raped by people and if
things are brought to the potice of the

Government authorities, they say, ‘We will

topk ioto it” and nod their heads. This is

the thing that is going on there,

Therefore, when 1 brought this parti-
cular motion, my intenlion was to point out
that it is not an ordinary failure of the
Police admipistration, If the Police
administration bas not beem warned
before, then you could bave said ‘A
stray  incident has  bhappened, What
can the local administration do about
it 7 Here is a case when information was
given to them and police protection was
sought for the woman to go to the school
and on the next day such a thing happens
and what else does it show except the
active connivance of the Police officials
concerned with this dastardly attack on omne
of our comrades ?

1 am not going into whole gamut of the
policies that are being pursued by the
Qoveroment in West Bepgal. It is outside
the scope of this resolution. | am pin-
pointing this particular fact that an or
ganized attempt is being made by the
Government to use the Police. 1 know as
a matter of fact that * * Mr. L.P. Singh,
the Home Sccretary * * has gone to West
Bangal,

MR, SPEAKER : Pleasc don’t criticise
persons who are pot here in the House to
defend thomselves, This will not go into
the record.

SHRI P, RAMAMURTI ; All right, Sir.
I'de not want to say that.

SHRI SURENDRANATH DWIVEDY :
(Kendrapara) : The word * * should sot be
there.

SHRI P, RAMAMURTI: I an not sayisg
* * 1t is a well-known fact and I charge the
Government that the Home Secretary bere
was deputed to West Bengal. He went
and discussed with the Police officials and
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officers there how to organive this contimu-
ous murderous attack on the middle cadre of
the Communist Party (Marxists). This is the
specific purpose on which he was sent there,
He has organized the whole thing, There-
fore, this kind of contiouous things are
there.
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I waot to poiot out that it is not a very
difficult matter for us to retaliate. The
Marxist Communist Party is powerful
enough.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND:
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS, AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : Sir, even afier you have wam-
ed, be continues 10 name the officer. He can
attack the Government but it is not fair to
attack a man who is not here to defend
bimself. (Intrreuptions)

SHRI P. RAMAMURTI : | am not
attacking the officer. I am attacking the
officer since he went there and who did
your bidding, the bidding of the Govern-
meat of India. 1am not saying that he
bas organized it on his own. I am saying
that on instructions from the Govern-
ment of India (laterruptionsy He had
been used.

BHRI RANGA (Srikakulam) : For my
hon. friead, Shri Ramamurti, to make such
an attack on am officer will only demoralise
the officers. It is this Government which
should be condemned.

MR, SPEAKER : I bave told-him that
be cannot bring in their names,

SHRI P, RAMAMURTI : Under ins-
tructions from the the Home Ministry, this
is what has been organized. Therefore, It
is not an ordinary thing when such things
continue to happen. But 1 wast to wam
Governament that it is not a very difficult
thing for us to retaliste. The Communist
Party of Marxists in Bengal is powerful
cnough, We bave got sufficient suppart
of the common ‘masses in West Beogsl,

**Expunged as ordered by the Chair.
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And, if we decide to retaliate, then, things
are going to be far worse for you.  There-
fore, 1 warn them about this : Things can-
pot continue like this. Withdraw this step.
Withdraw these measures, Unless you do
that wo will not rest content. We have -
seen enough ; we are not afraid of facing
the situation ; we have seen worse things,

I would appeal to all sections of the
House to see what is happening today. What
is happening to us today is bound to happen
1o any one of them, Therefore, I say, do
pot allow this kind of thing to go on, this
kind of thing to continue in West Bengal.

1 commend this Resolution to the
acceptence of the House. It is high time
Government retraced its step in the manner
in which it is functioning in West Bengal
Thank you.

MR. SPEAKER : Motion moved :

“This House deplores the failure of
the Government to provide protection
to Mrs. Parul Bose who was stabbed
in Calcutta on the 4th MNovember,
1970, while working in her school,
despite prior intimation having been
given to the Commissioner of Police
three days before the incident,*

* There are two amendments by Shri
Samar Guha and Shri Tridib Kumar Chau-
dhuri, They bave been circulated already.

SHRI SAMAR GUHA {Ountli): 1 beg
to move my amendment in a slightly modi-
fied form. It will read as follows ;

“That at the end of the motion, the
following be added, namely, —

“and is of opinion that the back-
ground of such barbarous act hes been
created by the politics of violence and
terrorism,” (n

I'have struck off the last two lives in the

previous version which bas been circulated,
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SHRI TRIDIB KUMAR CHAUDHURI
(Birhampore): Sir, I beg to move :

That at the end of the motion, the
following be added, pamely,—

“and also to provide normal security
to pumerous other citizens who have
been planfully murdered by anti-
social gangsters and hooligans or kill-
ed by indiscriminate firiog by the
State police and the C. R. P, in
Calcutta and in other places of West
Bengal.” )

SHRI P. RAMAMURTI 1 I wish to
submit, Sir, that Shri Samar Guha’s amend-
ment is out of order. 1 am talking of the
failure of the Goveroment to give protec-
tion in regard to such attacks. We are talk-
iog only about that. The main thiog is
about giving protection and the failure of
the Government to give protection in res-
pect of such dastardly attacks. His amend-
ment says that such atiacks are due to
politics of violence and terrorism. I am
now concerned with the failure of the
Government. Therefore, his dment is
out of order. It cannot fit in with the main
Motion which I have moved. [ want yoor
ruling on that.

SHRI D. N, PATODIA (hlau} : Itis
not out of order, Because, even if it is doe
to failure of the Government, it arises on
account of certain conditions created by
violepce and insurrectionist activities ete,
Therefore, it is not at all out of order,
This is the very truth of the matter ; it is
very relevant and this has to be admitted.

SHRI TRIDIB KUMAR CHAUDHURI:
Since objection has been rmaised that it is
out of the scope of the Motion, you will
have to teke a decision, 1 am only making
a submission to you with regard to my
amendment, '

MR. SPEAKER : Both are in order,
Everything is in order today. If the main
Motion is in order, then others are in
order,

__SHRI EIMATSINGKA (Godde) : un
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glad tbhat Shri P. Ramsmurii bas thought fit
to condemn this incident and has waoted to
draw the attention of the House..,

MR. SPEAKER : As 1 have declared
already, this motion is for 2 hours ; at 5.30
p. m. we have the balf-an-bour discussion
to be taken up, but 1 think we shall have to
postpone that half-an-hour discussion,

SHRI D. N. PATODIA : That will
have to be posiponed.
MR, SPEAKER : We shall bave 1o

postpone the half-an-bour discussion to
some other day, This discussion is for 2
hours and it will conclude at 6,30 p.m,

SHRI HIMATSINGKA ; Shri P. Rama-
murti wants to condemn the Government
for their failure to take steps to protect the
citizens, end the pame of one particular
lady who was stabbed in spite of previous
information having teen given to the police
bas been mentioned. It is true that Govern-
ment have failed to protect the citizens.
Murder is taking place every day. Four or
five murders are taking place every diy,
and this kind of thing has been going on
for months. Only on the 5th of November
I ind from the newspapers that Govern-
ment had agreed to revive the Preventive
Detention Act io Bengal. Government of
Bengal had been asking for it for quite
some time, but it was only so late as the
5th November that Government bere thought
it fit to revive that law in Beogal.

In this copnection, 1 would like to
invite the attention of the House to the
-background of these troubles. As Yyou
know, during the regime of the two UF
Governments in Beogal, people were
encouraged to creatc trouble and violent
methods were encouraged, aod the police
was noi allowed to take action against the
persons who were violating the law. The
result was that violence bad increased, and
people did not get the protéction that they
were cntitled to, As a result, this thiog
bas been going on,

The extremist parties began first with
Bhersos, ‘and then they used other methods,

Parul Bose (Motn,)
and then came inter-party rivalry; sometimes
it was the CPI(M) .people who were
murdered, sometiog the CPI people,
‘sometimes the Forward Bloc people and
sometimes  the Congress members,
Importart workers like Shri  Aditya Ghosal
and Shri Ajoy Ghoshal were attacked in
their home in the morning. Shri Aditya
Ghoshal died instantancously while his
brother Shri Ajoy Ghosbal is lviog in the
bospital in a precarious condition. There
arc also other members who have been
killed. Therefore, the position is that
Government bave failed to take steps to
protect the lives of various workers, wtib the
result that various important workers have
been murdered and stabbed in broad day-
light and in the presecne of a large number
of persons. The present position in Calcuita
especially and in other places in Bengal is
that even when a person is stabbed in the
persence of a large number of persons who
are standing there, no one has the courage
to go and stop it or take aoy steps to
prevent the attacker from using the knife
or the bomb or whatever it may be; the
people who are standing there get scared,
and as a matter of fact, the police
has been the biggest target of attack by the
txtremist political parties with the result
that they bave become demoralised
especially because of the ineffectiveness of
the Government of West Bengal under the
present Governor. They have not taken
steps as they should have taken, That is
the reason why this has gone on in Bengal.
A pumber of Congress workers bhave been
killed in Malda and other places, and not a
word of protest was coming forward from
any of the political parties when such
murders bad taken place. Still 1 feel
Government has failed in its duty as it
should have taken adequate steps in time
to portect citizens, whoever may bave been
attacked, whether he belonged to a
political party, CPI(M), CPI or anybody or
any innocent ordinary cilizen.

We all koow that the staiues of
renowned leaders have been desecrated.
But oot a word of portest from anywhare
has come. These things bave gone oo and
these have encouraged rowdy and amti-
social elements and extremsits in the parties
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and various other persons to take the law
into their hands. The result is that Govern-
ment finds iisell absolutely in a hopeless
and helpless position without being in a
position to give any protection A man
tries to get into a car; soffie persons come
and stab bim and he dies instantaneously.
Recently one such incident happened. One
Shri Harish Chandra Kenjriwal or B, K.
Paul Avenue was trying to get into his car
in front of bhis house. He was stabbed
and killed. Luckily his son was able to
save himself. But npothing has been done
to apprehend the culprits. The police had
not been ahle to arrest anybody that day.
People have not the courage to give out
the names of the attackers lest they be
dope away with, This is the position in
Calcutia and other places.

When the UF Government was in

power, Sain brothers were killed in Burdwan.

The tlood of one of them was taken and
put on the forchead of the mother of the
deceased. Yet no action was taken; mo
condemnation came from any political
party. The result is that this thiog has
recoiled on the various parties and they are
killing the members of each other’s party.
Government bas utterly failed to give any
protection. Now the State Government
has been asking for special powers.  But
the Central Government because of the fear
that some parties on whose support they
rely here will oppose it are not coming
forward to pass the necessary legislation.
This is the unfortunate position in the
country, as a result of which these things
are going on.

Therfore, the Government deserves
condemnpation for its failure to protect
citizens from attack. At the same
time, I say that some political parties
started this and now things bave
gone beyond control. Calcutta has
practically become a city of bomb
faciories. Onec can get any number of
bombs from bouses making them. This
is the situation and the Government
deserves to be condemned for this state
of affairs,

MR. SPEAKER : The time distribution
a8 between the pariics is as foliows ; Cong-

ress (0) 12 minutes ; Swatantra 8 ; Jane
S8angh 7, DMK 6, CPI 6, CPI (M) 15,
SSP 4, PSP 4, UIG 6, BKD 2. Unattached 6
and Congress 44,

SHRI D. N. PATODIA ; It is interest-
ing that the CP1 (M) bas today come for-
ward to criticise the West Bengal police
whom they protected a few months back
and whom they prevented from acting
a few months back when Shri Jyoti
Basu was in charge of the Home portfolio
there. While we are equally indignant about
the attack on Shrimati Parul Bose, can we
igoore the other conditions and atmosphere
of violence and murder prevailing in West
Beogal, in respect of which the CPM
spokesmen are absolutely silent and dumb?
Can we forget the hundreds and thousands
of persons who have bsen murdered and
who have been assaulted over the last one
and balf or two years in West Bengal ? Can
we also forget the hundreds of peasants and
farmers who have been murdered in various
parts of West Bengal on account of political
disputes ? Can we forget the cold-blooded
murder of s0 many policemen in West
Bengal, policemen who bave been doing
their duty under extremely difficult condi-
tions, policemen who are not provided with
sufficient weapons and instruments ? They
bave to perform difficult duties in the face
of death. Can we forget the murders of
these policemen ?

17 hrs.

The policemen, after the lapse of so
much time, bave now become somewhat
active, and if they are fulfilling or carrying
out their duties under difficult conditions, 1
believe they deserve to be complimented and
not to be condemned. If there is any
lacuna, it is because proper inscruments and
proper equipments are not being given to
the policemen and that is why they are not
%0 active as they should be.

Who were responsible for demoralising
them ? Has any ona of us forgotten so soon,
within-a few months, that when Shri Jyoti
Basu and the CPM were in power, police.
men were given instructions and directions
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nct to interfere when their volunteers were
involved in murdering people ? Have we
forgotten that they were prevented from
poting down diaries and making enquiries,
and the policemen were thoroughly demora-
lised ? And today when they have become
somewhat active, the CPM representative
comes out in the open and tries to accuse
them for whatever little duty they are carry-

ing out.

The problem is not with regard to the
functioning of the policemen. The problem
is that the policemen are not properly armed
by the Government, the problem is that the
West Bengal Government bas not been given
proper power that are needed to control the
situation, the problem is that the Governor
who functions today is not functioning
effectively, the problem is that the Central
Government is still tolerating the same
Governor and the same administration, the
problem is that even today the Central
Government has not realised the problem of
‘West Bengal in its proper perspective.

Today an atmosphere and a shadow of
wviolence and murders is prevailing in West
Beogal., All of us are reading newspapers,
and not a day passes when we do not come
across cases of murder or assault or looting.
Not a day passes when some section of
society in West Bengal is not threatened,
Whether it is the office worker or faciory
worker or bankman or ordinary citizen in Cal-
cuita and surrounding areas, he does not feel
safe to walk around. It is dangerous to move
out of his boose in the evening, and he does
not know when be is going to be pick-
pocketed or stabbed or murdered. This is
the typical condition which is prevailing
today, Even taxi drivers are playiog their
taxies under threat. Many goonda elements
force themselves into the taxis and compel
the taxi drivers to follow their direction ;
otherwise they are subjected to assault and
all kinds of humiliations. Who does not
know that it is these very anti-social
elements and goondas which move around
various localities of West Bepgal in groups
and demand money ? If any law-abiding
citizen is not prepared to pay, be is
assanjted and sometimes murdered, The
other day a respectable gentleman by pame
Harikrishna Kejriwal was murdered in cold-
blood because be refused to pay the sum of
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Rs. 500 to these goonda elements wha
were demanding the money ? Whe does not
know that, whether it is the taxi or bus or
tram car or train, it is these very clements
which force their way into them without
paying fares ? There is not even one officer,
one responsible conductor or person who
bas the courage to ask for fares from thess
persons, This is the atmosphere that is
prevailing in West Bengal and these are the
conditions. Have the Central Government
taken note of these conditions 7 Have they
realised that the 1ype of violence and atmoss
phere that is prevailing, needs to be properly
examioed and looked into? In a pre-
planned manner, it is being organised in
West Bengal, Our panty's spokesmen in
this Parliament have been pointing this out
to the Government for the last 2} years, but
nothing has been done.

To prove that it is part of the planned
activity of certain elements in West Bengal
I may quote Mr. Charu Mazumdar who
happens to be the leader of the CPI (ML),
They are all off-shoots of communism,
whether it is Naxalites or CPl (ML). What
be bas said about their activities has been
reported in the newspapers. 1 would request
your indulgence to quote briefly from s
newspaper report of what Mr. Chara
Mazumdar has said. According to him and
according to the party 1o which he beloogs,
by February such a situation wil. be created
in West Bengal that “an open confrontation
with the forces of Jaw and order which his
plan implies wil be possible. To carry out
the plan the Naxalites will bave 1o acquime
fire arms and some recent cases of snatching
away of fire arms from policemen are
regarded to be sigoificant.” This is the
type of activily goiog on in West Beogal,
There are certain elements in West Bengal,
whether they belong to CPM-L or Naxa«
lites or CPM, who are determined to main-
tain a siiuation of lawlessness and would not
abide by any administration, If the Govern-
ment is really serious in tackling the situatioy,
in West Beogal, it will bave to realise the
situation in its proper perspective, I wish
to warn them. Simply authorising the West
Bengal Government with a limited legislaiion
will not solve 1he problem. It will be
pecessary to outlaw ihe elements who wmre
determined to wreck sur Constitution and



M1 Failare of Govt. to Frotect NOVEMBER 11, 1970 Life of Mrs. Parul Bose (Motn) 312

[stri D, N. Patodia] :
create conditions of lawlessness. It is
mecessary that we must create conditions in
which people will abide by law and will be
able to live in peace, If necessary West
Bengal is a place where you will have to
impose martial law to protect the rights and
safety of the people...(Inrerrupiions.) The
situation s so serious. 1 can understand
the lsughter of my CPM friends who are
responsible for creating this sstuation today.
Today when it comes to them they hit the
‘Government. | can understand their diffi-
cuolties, When it pinches them they always
shout. I hope the Government will realise
the seriousness of the situation and will
take the steps that are necessary,

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : 1 have read this resolu-
tion with great consternation. As women
we are very sorry and regret that there
bas been this stabbing of Shrimati Parul
Bose. None of us can condone such an
act., But at the same time I should like to
ask the persons who had brought this
motion before this House ; what has resul-
ted in this situation where violence has been
let loose 7 Lot them search their hearts, 1
come from West Bengal and I was there
during the U. F. regime. Jyoti Basu let
loose 3, 000 goondas and they coupled with
the CPM are doing bavoc in  West Bengal.
(Interruptions). 1 must be allowed to bave
my say, Let me bring to the notice of the
House that an adjournment motion was
sought to be brought over the stabbiog of
one woman, We all regret this incident,
Is this only case of a woman that has
been killed or stabbed 7 Has ihere been
any adjournment motion tabled when
thousands of deaths have taken place 7 Let
me draw the picture of the United Front
regime in West Bengal when there was no
safety for anybody. [ was really surprised
that the Cong (O) tried to join hands with
the CPM to bring an adjournment motion.
Dr. Ram Subhag Singh and Shri Morarji
Desai have also thought that the Adjourn
ment Motion should be allowed. 1am
really surprised when their own workers-
have been hacked 10 pieces by the CPM,
In Malda, Jyotish Juardar bhad been
butchered seven days ago. He was one of
their own workers. In Malda, there was

Mapindra  Bakshi, He
murdered in front of his mother,
(Inter.uption), He was one of their
workers, He was buichered by the CPM.

Also, let me tell the House that Mriganayan

Sain’s three sons were killed in Burdwan

(Interruption) Let the House listen to me.

Mrigatnayan Sain’s three sons were killed
in front of the police. She herself was’
pulled down, and was made naked and the

blood of her sons was strewn on her.
This bappened during the UF regime. And

to this. what had Shri Hari Krishna Konar,
W inister in the UF regime, to say when

this was done? He said in a public

meeting that he was “proud of what bad
been done I”

was ki]lzd.l_

Then, what happened to Bimal Kanti
Ghosh, a sitting Member of Congress (O)
in this House 7 He was assaulted, and he
nearly died on account of the assault
perpetrated on him, On the other hand,
has there becn 8 word of regret on the
part of the CPM when heinous things were
done 7 Did Hari Krishna Konar express
regret at the attack on the Mayor of
Calcutta ? I would like to kmow. The
sons of mothers have spoken out. All°
this was done in front of the police in the
UF regime, that was in office, No aciion
was taken. Gunamani Roy was the man
who gave evidence, because be had seen
what had happened; be was an eye-witness
to the Sain brother's murder, What
happened to him 7 Because he gave
evidence, he was killed in the court of law. -
In the lawn in front of the judge he was
murdered, All this bappened in the UF
regime, in West Bepgal There was no

safety,
Then, about the Rabindra Sarovar:
incident, The musical evening there was

made in 10 a nightmare, and the judicial
enquriy could not function, Assaults were
perpetrated on  womenfolk; lady
lawyers  were assaulted,  (Interruption)
I am speaking about the Rabindra Sarovar
incident, Whenever Shri Jyotirmoy Basu
speaks about it, he never misses a chance
1o bave a go at me. But let me tell him
that the lawyers could not function, The
judicial enquiry could not proceed. - 7
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SHRI JYOTIRMOY BASU (Diamond-
Harbour) :-**  (Interrupiion)

SHRIMATI ILA PALCHOUDHURI :
Let him prove it,

MR, SPEAKER : This will
not form part of the record. What are
you doing ? Have patience to listen to her.
They are listening.

. SHRIMATI ILA PALCHOUDHURI :
Sp, this Franokensiein 1hat they have
triggered off is now coming towards them.
Some of their parly people get killed by
the violence they bave invoked. They are
the only people who have perpetrated
violence. So, they must reap the fruits of
this violence. 1 have been to these places
where these murders have taken place.

. Let me also cite one instance, and let
the House know of it. I think it is a shame’
on the face of India that an Adivasi peasant
woman, who was expecting a child, was spear
ed to death and the child she was carrying
was killed by kicking ber mercilessly, That
was done by whom ? By the CPM. And
who was this Adivasi woman 7?7 Her name,
npbody will know. Let the House listen
to her last words. There are mothers and
fathers in this House, Let them listen.
Nobody will know her name. But wha!
she said last will go out in the air and Aot
in the air of West Beogal and India. Ier
last words were, ‘[ have not seen the face
of my child.” (Inferruprions)

MR. SPEAKER : What is going on in
the back rows ? There is too inuch noise
in the House.

SHRIMATI JLA PALCHOUDHURI :
There was this girl who was discovered three
days afterwards, Her body was mutilated,
Her - parents did not know from where to
get her whereabouts till after three days
she was found undet the water, The river
threw her nut, Mr. Jyotirmoy Basu knows
Bengali, 1 will quote what was said in
Hooghly at that time, It was a couplet
ringing in the minds of all the people of
Hooghly :

“Kothay gelo, kothay gelo
& Deke loke bolay
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Sonar Anga, Banglar Meye

Ache sital jaler taley

Chotto Sonar Kaner phul

Chander alay jaley

Megh baran chuller rash

chariya ache jaley."

This was dope by the CPM. One does not
koow where the CPM ends and MNaxalite
begins or where the Naxalite ends and
CPM begins and how the CPM bhas been
infiltrated right into the administration,
right into every sphere of life in West
Bengal—that has to be tightened up if we
are to eschew such violence,

Today what is npeeded is that our
Government must arm itself with any legis-
lation and any power it wants to curb this
violence, so that our sons and daughters and
young children and even uoborn babies may
not be killed. These young boys are brain- -
washed and that is why they desecrate the
statnes of the leaders of our nation. People
like Mr, Harekrishna Konar and Mr,
Jyotirmoy Basu say they are proud of them |
I think Mr. Basu will bang his head in
shame when he hears of these things and
search his heart, if ho has a heart. 1 do
not think they have a heart. Their methods -
have been heartless,  [/nterruptions).

MR. SPEAKER : Mr. Basu, please sit-
down, Why are you getting up every time ?
(Interruptions).

SHRIMATI I1LA PALCHOUDHURI :
There will be repercussions, People as a
body will rise against this violence. They
koow that the Congress stands for the rule
of law. We do not want military rule, We
do not want the army to come in. We want
the people to be able to face it themselves
and to give their opinion fearlessly and I
am sure the CPM will be thrown out with
the contempt it deserves not only in West '
Bengal but all over India, People will no
longer go about in fear of the CPM, which
owes allegiance to something outside India
and has parpetrated violence and vulgarity
in India, which is the cradle of culture,
We do not want such a party which spolls.

» Expunged a8 ordered by the Chair, )
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our country and our youth, It should be
banned. The CPM has no place in the
scheme of things in our couatry and in
this Parliament. 1 hope the CPM will come
to a bad end, which it is sure to come to,
when it faces the people, who will see that
they do not come back into power. (Inter-

ruptions)

Mr. SPEAKER : If you want a dcbate
you should listen to it. There is no point
in screaming and yelling all the time. I do
pot think you are interested ia th: dzbate.

SHRI S.S. KOTHARI (Mandsaur) :
Mr, Speaker there is mo doubt that the
attack on Shrimati Parul Bosc deserves

upiversal condempation. It should pot
have taken place. But is it an insolated
incident 7 Certainly not. The previous

speakers have drawn a picture of the almos-
phere of violence prevailing in West Beogal,
The situation has deteriorated so much that
every day a number of murders is taking

place,

I have listened with rspt attention to
whatever Shrimati  Ilapalchoudhury said.
Bet can the Central Government confidently
claim that it bas no responsibility for the
deplorable state of law and order in West
Bengal 7 That is an issue which must be
faced. President's rulo is there in West
Bengal and the Cenral Government is in
charge of that State. If in ome part of
India, an important part at that, the law
and order has deieriorated to such an
extont, | feel the time has come when we
must make defermined cffort and see to it
that law and order is firmly restored in
‘West Bengal.

Why is it that despite the fact that
duriog the last more than six months we
bave been bearing that the Central Govern-
ment is taking action, practically nothing
has been done and the situation continues
to deterlorate 7 Why is this inertia there ?
Is it because the Central Government is
pressurized by certain of its political allies
nat to take adequate action? Let the
_Minister reply to this,

We are all aware that Preventive Deten-

tion has become a mnecessity in Calcutta,
I would say that it is humane to have
preventive arrests, preventive detention
rather than shooting down. We do not
wish to see that every day some young men
are killed, some policemen are murdered,
Yet, why is it that the Preventive Detention
Bill is not being placed before the House 7
For the last six months the Central Govern-
ment bas been dilly-dallying and the law
has not been brought before us, If a clean
preventive detention law is drafted, which
is solely intended to curb Naxalite or other
violence by  anti-social elements in
West Bengal, we would support it. Govern=
ment must bring forward at an early date
a clean Bill which does not have a dual
porpose.

What happened in the Consultative
Committee meeting last time 7 Shri Bhopesh
Gupta did not want this Bill ; so, the
Government withdrew it, Shri Chavan is
supposod to be a strong man ; yet he
quietly said : ““let us skip it over,” and
that item was postponed.

SHRI TRIDIB KUMAR CHAU-
DHARI : Dr., Ram Subhag Siogh also
opposed it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : We arc not responsible for Dr.
Ram Subhag Singh, So far as we are
concerned, we supported it,

DR. RAM SUBHAG SINGH (Buxar) :
I oply opposed adventurist measures, I
am prepared to support all efforts that are
going to be made to improve law and order
in the country.

SHRI §.M. BANERJEE (Kaopur) :
Sir, 1 rise on a point of order. There are
clear rules about quoting what transpired
in the Consultative Committee on the floor
of the House, It could not bs mentioned
here under our rules, Further, Shri Bhupesh
Gupta, who is the leader of our group in
Rajya Sabha, is Dot presentin the Houss.
So, he cannot defend himself, Apart from
that, we want to make it clear that under
po circumstances will we support ibe
Preventive Deteation Act. It Is our clear
stand,
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MR. SPEAKER ! May I request hon.
Members not to mention anything that has
trapspired in the Comsultative Committee
on the floor of the House..... (interruptions)
Mow that you have raised a point of order,
you have to listen to what 1 have to say.
His point of order was whether a
reference could be made to what happened

in the Consultative Committee, 1 have
already expressed my view about it
SHRI S, S. KOTHARI : Even though

I could erase from my memory what hap-
pened in the Consultative Committee, the
account of the proceedings that appeared
in the newspapers is there for all to see.

SHRI PILOO MODY (Godhra) : If
Shri Bhupesh Gupta does not want this
Act and the Government has obliged him,
the public should knmow it; it is in the
public interest.

SHRI 8. . KOTHARI : Having casti-
gated the Government for its failure
to maintain law and order in ‘West
Bengal, I now come to the other aspect of
it. I sympathise with my CP(M) friends
with regard to the assault on Shrimati
Parul Bose. I also sympathise with them
about the murders that have taken place
of their partymen. But how has this
atmosphere of violence come about in West
Bengal ? What happened during the months
of the United Front regime when Shri
Jyoti Basu was in charge of the home port-
folio in West Bengal 7 That is something
which cannot be erased from memory. It
was the CP(M) which was responsible for
nurturing violence in the State, They were
responsible rendering the polico inactive,
At that time wheaever the police was phon-
ed, they just said, “‘Let the incident occur,
let gome people die, then we shall come.”
The police was inactive at various times,
evea during gheraos and other serious
incidents . that took place, when law and
order was yiolated and even murders took
place. The police did not come in time ;
they only came after the incident had
occurred. ' I must say that the CP(M) sow-
ed the wind and now they are reapiog the
whirlwind. = No . body should sympathise
with vielence, Anybody who claims to be a
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democrat should condemn violence. Every
Member of this House should condemn
violence and should make efforts to see that
any violence that is there in West Bengal or
other parts of the country is eliminated.

During the CP(M) regime there was
infiltration In the police ranks and as a
consequence of that the police force also bad
become demoralised. The policemen must
perform their functions effectively, impartial-
ly and objectively. For that purpose if any
powers are needed they should be given
those powers, 1 am in favour of that,
Law and order is a basic necessity for
civilised and democratic existence and it
must be maintained,

Now ] come to the Governor of West
Bengal, Shri Dhavan. For the last six
months, even more, probably most parties
and most people, who can see reason and
who are not biased, bave criticised that gen-
tleman and have pleaded with the Central
Government to withdraw him and appoint
an administrator who can dynamise the ad-
ministration and make it effective. I would
again plead with the Central Government
that we do not need political philosophers
in West Bengal ; we nced administrators
who have experience of administration and
who would try and perform their duty, the
legitimate function of maintaining law and
order, and not be guilty of dereliction of
duty, of mixing with political parlics and of
taking sides. .

There is a demand for elections in West
Bengal. Do you expect the voters to go
and vote and get into trouble, even get
killed ? Would people vote in such an
atmosphere, We can have elections in West
Beogal only if this atmosphere
of wviolence is dispelled, if there
is peace and murders are not committed, if
the police performs its functions effectively,
if a state of affairs is created where the
voter can in a free and fearless manner go
to the polis end exercise his democratic

. right to vote ; otherwise, it is no use talking

of elections because the elections can be
rigged and would be false and.only those
who can meet violence with violence wosild
g0 and vote and other citimas would mot



“319 Failure of Gowt. 10 Protect NOVEMBER 11, 1970 Life of Mrs. Paril Bose (Matn.) 120

[Shri S. 8. Kothari]
exercise their franchise. And what about
the number of schemes that were indicated
by the West Bengal Advisers and adminis-
trarors 7 Nooe of these have taken off from
the paper on which they have been made
out. Why go about grandiose schemes
which will never be fulfilled, like the Under-
- ground Railway 7 Let us have a simple
railway over the ground and run it effi-
clently, 1 am not going to speak about
numerous other proposals. But 1 would
like to sound a note of warning to-day. If
you are not able to solve the problems of
unemployment, if you are not able to check
the rising prices, this unemployment and
the frustration that emapates from out of
unemployment is going to spread distur.
bance in this country, The portents are
“that what is happening in West Bengal may
" be repeated elsewhere. If we are unable to
provide the bare necessities of life to the
people to lead a decent existence and for
educated persons to find jobs. It is neces-
sary that proper pragmatic efforts are made
in that direction,

1 would conclude by reiterating that
law and order must be maintained with a
firm hand. Those who seck police protec-
tion must be provided protection. Anti-
social elements should be firmly dealt with.

" Since preventive detention is more humane,
* than shorting, the Preventive Detention Act
must be lmmediately revived in  West

Bengal.

Lastly, the Govermor who bas only
-brought misery to that State must be replac-
ed by an able adminisirator,

SHRI R. D. BHANDARE (Bombay
Central) : Itis tragic ihat Mrs, Parul
Bose's stabbing has taken place while she
was in the school because we sympathise
and we believe in the sanctity of life and

. stability of the socicty itself, But 1 want
. to ask a very simple question since the reso=
‘lution seeks to condemn the Central Govern-
- ment, How many times the Opposition
. Parties in Beogal tried to weaken the Cen-
. tral Government 7 To-day this resolution
- apeaks: that. the Central Goveroment has
- failed ‘but the Opposition Parties in Ben-
-gal bave always tried to weaken tbe Central

Government. The result isasitis. Tam
not talking of those who are as such. I
am talking of the double voice with which
some of the political parties are speaking in
this House, Whatever happened in Bengal
cannot be studied in isolation. We have
got to take into consideration the back-
ground and the canvas, rather a red canvas,
where the CPM, Naxalites and extremists
prowl together and more especially in
Calcutta, The question is : who is respon-
sible 7 Instances and illustrations have been
quoted by Shrimati 1la Palchoudhuri,
Therefore, I need not go into them. The
question 1 would like to raise is : who is
responsible for the violence, looting, atro-
cities, murders and arson that are takiog
place in Bengal 7 (Itercuptions) Who is
responsible 7 You are responsible. There-
fore, Iam accusing you. (Interruptions)
Respopsibility entirely lies on the extre-
mists and the Naxalites and CPM, They
are the culprits. They tried. when they were
in power, to sow the wind. Now they are
reaping the whirlwind in which they are
burning themselves. Therefore, they have
come bere in this House to condemn the
Central Goveroment. ’

If 1 may remind this House, and some
of the Members of the Opposition and the
Opposition Parties that the CPM and ex-
tremists tried to use democracy to destroy
democracy itself.

17.34 hrs. _
[SERI K. N. TIWARY in the Chair} :

That is & fact which is noted down in

. the history of India itself,

We are not obivious of the fact that
many of the extremist elements in this

" House and outside have been saying that
. they would like to destroy the Constitution.

They weot to the extent of saying that . the
democratic and constilutional means are
not sufficient enough to bring about ibe
radical changes needed in this country or
chaoge in the socio-economic conditions of
the people ; they therefore emphasise that

* 1his democratic method must be destroyed

and constitutional means also. must be given
up. . I don"t .want to pame anybody; but
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1 vividly remember the very clear picture

presented when Mr. Nambiar got up and

said : ““We do pot believe in this Constitution,
What is wrong there if a red flag is hoisted

at 11 0" clock on the Government build

ipg 7" These were the words which are

still ringing in my ears.

SHRI NAMBIAR (Tiruchirappalli) :
Bir, he is mis-quoting me ; We said, the

Constitution needs to be changed. we are
chapging it. It is our job.
SHRI R. D. BHANDARE : we have

been hearipg various arguments, changing
phradeology etc. We always hear such
things. 1 must emphasise this point and
say that Calcutta must be and West Bengal
must be a sufficient warning to the rest of
the couniry, to those who believe in
democracy and democratic methods and
dcmocratic means. Those who believe in
violent means for changing society must be
kept at arm's length. 1 would like to
emphasise the fact as to what is meant by
democracy. Don’t fall into the trap of
Communists (M) or Naxalites. As Dr.
Ambedkar said, domocracy is both form
and method. It is a Government by which
radical and revolutiopary cconomic and
social chapges can be brought about without
bloodshed, These people,  Naxalites,
Extreme Naralites, Communist Marxists,
do not believe in these democratic methods.
1 am really surprised today to see that
some of the opposition parties are also
party to apd supporters of this Resolution.
1 am happy that the people from Bengal
are summoning up the neécessary courage
and puiting up resistance to the extremist
activities indulged in by these people to
destroy West Bepgal. 1 would only
appeal o the opposition parties and their
leaders, that it is very dangerous to be

~assocjated with the Communists (M),
' Naxalites or the Extremists.

DR. RAM SUBHAG SINGH ; Y?u
are also supporting the Communist
Government, You are also  working
_under them.

SHRI R. D. BHANDARE; 1 may

. tell the Leader of the Opposition that today
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is a shining examp'e of his association with
the Communists (Marxists), in regard to
this Resolution. Let the country take a
warping of what is in store for us, if
democratic means are given up and violent
and uoconstitutional means are adopted.

1892 (SAKA)

With these words 1 oppose the
Resolution moved by Shri P, Ramamurti,

SHRI 8. KANDAPPAN (Mettur) 1
The fact that West Bengal is still under
President’s rule is enough proof to show
that the Central Goveroment is incapable
of bringing the State back to normalcy,
I don't think that any other proof is
needed for that. 1 would like to have
guidance not only from the Mover of the
Resolution, but from the legal luminaries
who form part of the House, to throw
light on this point. When there is
deterioration of law and order situation in
a State, immediately the Central Govenrment
takes it over. But, afier taking over, if
the law and order situation is still worse,
then what is the remedy 7 [ am afraid that
the Constiution bas mot provided any
remedy for that. The Swatantra Party
spokesman, Shri D. N. Patodia has
suggested that we can hand over West
Bengal to martial law. I thiok this is not
a remedy at all. Rather, it will worsen
the disease. As Shri H. N. Mukerjee had
suggested during the question hour, there
are certain things which ought to be dealt
with politically. We have to concede that
some amount of political tact is also needed
to tackle the situation. But that is not the
oply issue. -

The atmosphere is surcharged with
violence, and nobody can deny this, 1 am
sure the hon. Mover of the motion, Shri
P. Ramamurti would not contradict the
fact that they rather set the pace for what
is going on in West Bepgal. I do not
blame him because as a party they are
wedded to certain ideals, So, when they
are entrusted with the job of looking
after or keeping law aed order, they are
equally interested simultancously in keepiog
up the agitation against law and order
itself, To my mind, it is not wvery clear,
bat still that is the idea which they bhave
because they have never minced words to
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express that this is the ideal to which they
are wedded. But as far as the Centre is
toperned,

1should like to know from the hon,
Home Mipister what coocrete steps they
really were able to take during the past
eight or nine months to put down the
spread of violence in the State. To my
mind, because I come from a distance, it
appears that the aimosphere of violence
that is prevalent today appears 1o be worse
than what it was during the UF regime.
In fact, we all koow that when the
President 100k over West Beogal, the
contention of the CPM-led group in the
UF Government was that unless there was
a mid-term poll, the situation would worsen.
I am afraid 1bat they are trying to vindicate
that prophecy. They bave given enough
caution to the Central Government that
they are going to creale this kind of
atmosphere in West Bengal,

In spite of tbat caution, the Central
Government bave not taken enough precau-
tiops and steps to curb this kind of
activities. 1am sure, in such a situation,
we bave got blame the Central Government,
But with regard w0 this motion, I have to
poiot out that 1his is an isolated case which
bas been brought before us, [ have no
reason 10 disbelieve (he bona fides of Shri P,
Ramamurti, But I do not know whether the
-eommissioner of police, after really getting
-the infopmation, sat tight without moving
even a fioger. 1 doubt wery much, and I
would, theiefore, like to be enlightened by
the Home Mipister on this poiot. I what
‘par been brought 10 the notice of the House
by Shri P, Famamurti is really true, then
“this is really a very serious case on which
‘the Ceniral Government must  act
fmmédiately. If the Central Goverameat
thiok that this is not srue, even then, since
.this matter has been brought up by a
responsible Member of this House, they
‘have to iovestigate into this matter
ghotoughly, This is the omly suggestion
that | would like to make about this motion,

-With eegard t0 our support, I would rather
* tategorically state that we shall reserve it;
after ‘wo bear the 1eply of the Home
Minister, we shall make up our mind,

because after all, we are living at a distance
and none of our Members comes from
West Bepgal, nor have we any idea of
starting a unit in West Bengal. So, from
what we gather from the newspapers and
from what we gather from our colleagues,
we have to make up our minds. So, I am
trying to be objective. I hope other
Members also will take an objective view on
this issue, because after all, this is a very
scrious matter, pamely charging the
commissioner of police, 1do not claim
that the commissioner of police or any
official is an angel who will not commit
such blunders ; he might have committed
such blunders. But we have to find out
whether he has really committed that
blunder before we accuse him. That is the
position that I would like to take on this
issue, I would like to impress upon the
Home Minister that he bas to furnish all
the data that he has got with him to the
House. I would also like to pose this
question to the House, particularly to those
who think that when the haands of the
Centre are strengthened, everything will be
okay in the country, to which I am
opposed, But on this occasion, I would
like to pose this question. Now, the hands
of the Centre are strong enough, Since
Independence, the hands of the Central
Government are getting stronger and stronger,
I do not know where it will lead to or end.
Bvery day we find the situation dete
riorating in most States. The Naxalite
menace is not a mew thing, The hoo,
Minister and the Prime | Minister are aware
that many State Chief Ministers, Coogress
aod non-Congress, bave been repeatedly
urging upoa the Home Ministry and
Government in Delhi that they should have
some measure, some formula, by which they
cam effectively tackle the Maxalite menace.
In States in the far south like Andhra
Pradesh and in some localities in my own
State, this menace is very much alive, So
Goveroment have got to fiod out means to
curb this menace. Simply because the
Centre has the Reserve Police or the Army
under their command is mot going to solve
any problem. It is not the panace for
all ills, We have got to approach all
these problems socially, politically and
otherwise, With regard to West Bengal, |
hope the Minister will beable to let ue
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know the realities behind this stabhing
inpideat.

Dr, RANEN SEN (Barasat) : At the
ootset, I went to state without any
equovocation that this murderous and
dastardly attack on Mrs. Bose on which
a8 motion has been moved has to be
condemned by everybody. My party has
eondmned it without any equivocation.
But we cannot support this Moiion
{Interruptions), 1 may remind my fricads
from Kerala that they do mot know me; if
they heckle me, they will get it back in the
same coin.  Let there be freodom for every
member to express his opinion. Whea
Shri Ramamurti was on his legs, there was
not a single interraption from eur side, I
would expect the CPI (M) friends to
observe the same norm in regard to other
mombers.

The whole situation in W. Bengal is
being looked at by Shri Ramamurti from a
mere party point of view. Secondly, he
does not give a correct and comprehensive
picture of what is happening in the State
today. Thirdly the Motion very tactfully
and cleverly evades the real reason behind
this atmosphere of violemce prevailing in
the State. It was the CPI (M)—I opealy
aceuss that party in this House—who
iotrodwoed  individval  territorm, aod
political murders against political party
workers, agaimst political party workers of
parties functioning in the UF ia those days
Interruptions). This s an open fact.

'ou ask the B3P, PSP, SUC, Forward Bloe,
CPl—any of the parties, They wore
victims of CPI (M) vandalism, depredation
and violence, With the help of the polige
the CPI (M) introduced a reign of terror
.ia the Stats, That was whythe UF was
wplit and the Government fell,

Now 1 want to state a few things in
_ Jhy Stgresman of 29 October, the CP1 (M)
wwNexaljte hostility has been reviewed, I
will simply resd a seotence from it :

ufn all there wers about 123 clashes
involving Marxists and Naxaliss,
At least 68. were believed to bave
been imitiated by CPI (M)workers

KARTIKA 20, 1802 (54KA) Protccs Life of Mrs,

£
Parul Bose (Motn.)

while the remaining 55 were- a.mch
by Maxalites".

Iam simply quoting from a newspaper,
He was quoting from another ngwspaper.
Therefore, quoting newspaper is not a
crime, What is sauce for the goose ﬁmuld
be sauce for the gander, o

This particular action against Shrimatt
Parul Bose took place on the 4(h Movem:
ber. On the 3rd November what happe-
ned 7 Accordiog te a newspaper report :

“At Haltu in Kasba 24-Parghanas,
a group of teen-aged boys. carrying
pipe guns and bombs eutersd the
Haltu Hich School when classes
wore going on and dragged out of
the class room Pinaki Nag. It is
reported that Pinaki was brought to

the ground floor, ordered to
stand erect and was shor point blank
from a pipe guan. The bullet pierced
his chest and he fell dead. Ths
attackers then walked away,™
Who did it ? It was the CPI (M).
SHRI NAMBIAR 1 No, never,
SHRI SAMAR GUHA ;: He is the

son of my classmate, [ have got all the
papers with me about him.

I was naot pre-
the news-

DR. RANEN SEN :
sent there, 1 am quotiog from
paper.

Some time inthe month of August,
aur party in West Bengal issued a statement
appealiog to all quarters, particularly the
CPI (M) to stop this individual terrorism
and political murder. From the eight
party combination in West Bengal a similar
appeal was issued, but it was not responded
by the CPI (M!. Not only that, openly
and publicy they are mentioning Shri
Jyoti Basu's name with 1he slogao, "A
tqoth for a tooth and an eye for an eye.”
Is this a sober :memem of = politieal
leader ?
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SHR1 NAMBIAR : What in the de-
fence  The police will not defend us,
We should not defend ourselves ?

DR, RANEN SEN : If all the politi-
cal parties were united in West Bengal
against these political murders and indivi.
dual terrorism, all these things could have
been minimised, but they gave a different
slogan publicly in the papers and on the
platform,

In this resolution only police atrocities
in relation to the CPI (M) have becn re-
ferred to. If they are honest, if they
are defending the interest of the West
Bengal people, they would bave come out,
at least in their speeches, stating that there
is umold police violence in West Bengal in
the name of fighting Naxalities, Young-
men were drapged out of iheir houses and
killed. Shambu Bag who was arrested,
was shot dead in the prisom van, This
charge was openly made by the Forward
Bloc, He was a member of the Forward
Bloc, Therefore, they should be able to
understand the situation instead of simply
reevolviog everything around their party.
And unfortunately the CPI (M) today does
not enjoy & great position in West Bengal.
Therefore, I must say that there is a menace
from the Naxalities, there is no doubt about
it, but it is a political menace and it should
be fought politically. May I remind them
that the son,—Biplav Halim, of one of the
leaders of the founders of the communist
party, Abdul Halim was put in jail during
the UF regime, Mr, Jyotl Basu put him
in jail for sometime. Then due 1o subse-
quent agitation, he was released, Now, he
is a so-called Naxalite. Would you accept
them as anti-social elements ?

SHR1 NAMBIAR : But we released him.

DR. RANEN SEN : Please do not
interfere like this. Secondly, it is stated
by cenain parties including the CPM
and the Jan Saogh that the CPI is
belping the Naxalites, 1 will remind
them that in several places, the Naxa-
lites attacked our party fellows in
Kharagpur, Jamshedpur and Ashok Nagar
in 24-Parganas. Therefore, our objection

to the Naxalite movement is political. Wae
oever call them anti-social elements though
there may be anti-social elements Among
Naxalites ; but the majority of anti-social
elements is under the baoner of the CPM,
and everybody in West Bengal knows it

One of the leaders of the communist
party of India, Shri Surendar Choudhuri,
spent 10 years in the Andamans, We koew
him personally, He was assaulted by the
goondas from CPM party, The police
bave not been able to arrest a single man.
There are several instances like that, In the
name of fighting the Naxalites, the CPM
cadre are pointing out the Naxalites to the
CRP. There are instances, Here is a
book from which I can quote if I had the
time. There are instances given by the CPM
fellow-parly men which speak so much
egainst the CRP. But in actual fact, they
are co-operating with the CRP; with a
section of the police and the CRP,

SHRI NAMBIAR : This is too much.

DR. RANEN SEN : It has become too
much for him. But wait. He will get
some more. There is another set of figures,
During the three months ending 15th
September, 1970, about a 100 political
murders were committed of which 73 were
committed by the CPM alone. In this
violence, 56 of the victims were Naxalite sup-
porters ; ninc belonged to the CPI ; and the
others belong to the Forward Bloc, the RSP
or the CPI, SSP and the PSP, (Interruptoin),
Therefore, 1 would say that we would have
been very bappy if Mr. Ramamurti bad
brought out & motion condemning the,
armed voilence by Naxalites in West Bengal
irrespective of the violence that has taken
place in respect of the CPM and
irrespective of tbe position taken by
the CPM, Then, wo would have surely
supporied Mr. Ramamurti. But, as I said,
everything revolves on the CPM. There-
fore, they are mot in & position to keep a
wider view of things, and therefore some-
bow or other, they condemn  it. They

_ speak of_poiil_x protection, Who are the
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people who first sought police pro-
tection, afier the UF regime 7 Mr, Jyotir
Basu, Mr. Harikrishpa Konar, then
Prashant Sur and then Mms, K. G.
Bose, More people are waiting in the
queue askiog for police protection, They
bave unleashed a reign of terror and mow
they are afraid of the Frankenstein that they
bave created. Their Deputy Chief Minister
could not give security 10 the citizens of
West Bepgal. Now, they are talkiog of
seeurity for them, under the President’s
rule, and they are shouting so much against
the President’s rule.

This factional attitude should be sunk
by the CPM, If they are honest and if
they really want to stop all this violence,
they should openly condemn the political
murders and individual terrorism, because
they are the strongest parly and in them
lies the safety of so many people, Secondly,
they should keep control over the so-called
middle cadre, Today the situation there
is, on [the one side the CPM leaders arc
secking police protection. On the other
side, the middle cadre are running away
from the Naxalites. It is for the CPM to
initiate a new situation in West Bengal, If
the CPM have learnt a lessom, instead of
running the police protection, they should
sit with all the political parties and try to
come to a settlement about this particular
point, namely, condemning individual
terrorism and political murder. 1 appeal
to them to join all other democratic parties
and safeguard the democratic rights of the
people of West Bengal against police viol-
ence and police atrocities. Today the
police there are running amuck. Therefore,
1 take this opportunity of making this
appeal to the CPM leaders who are present
here to bricg about a new situation in
West Beogal,

18.00 brs,

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Sir, the unfortunate and tragic
incident quoted in the motion by Mr,
Ramamurti is the direct result of -the
misrule of his party, the misrule of
-8 QGovernment which was controlled
by Mr, Jyoti Basu and company, If any-
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one is to blame, it is they, West Bengal
led India in cultare, literature, politics,
revolution and in gaining independence
But the misrule of Mr. Jyoti Busu and his
party has resulted in the present tragic situa-
tion in West Bengal. As a result of the mis-
rule of that Government which was controlied
by his party, now misguided anti-social
elements are carrying Chinese arms in one
hand and Chinese notes in the other, Let
us trace the history of the present situation
where the State has ended up., In 1967,
when the UF Government came to power,
when Mr. Jyoti Basu became Home Minister
the leaders of the Naxalite movement, Mr,
Charu Mazumdar and Mr. Kanu Sanyal
were behind the bars. But Mr. Jyoti Basu
and company withdrew the cases against
them and set them free, Thercfore, the
direct responsibility for the present situa.
tion is on the CPM,

EE ]

Not only that, There were 1,400 cases
of violence against property and person,
Qut of them more than 1,000 cases were
withdrawn by the United Front, which was
controlled by Shri Jyoti Basu, Then, cases
against anti-social elemeats were withdrawn
by this government. 1 would like to quote
from the statement of the then Chiel
Minister in Amritr Bazar Patrika of the
26th May 1970. He said ;

“In 9 months of United Front rule
519 political clashes occurred in the
State. 81 persons were killed and in
2,000 cases CPD (M) was involved.”™

He added that the government which was
then controlled by Shri Jyoti Basu was
uncivilized and barbarous, This is the only
instance in the history of this country when
a Chief Minister had to go on fast against
bis own government. That shows that the
present situation in Beogal {was created by
the CPM, which is now loudest in condemn-
ing the present situation,

Not only that, they encouraged anti-
social elements in gherracs. They preveat-
ed the police from acting when they were
in power ; when people were murdered,
they. made them stay away,. They also. saw
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[8ari Yikrem Chand Mahajan ]

to it that the police was infiltrated, The
resuly is that there is infitration of Naxa-
lites in the police with the result that it
does not take an honest stand agajnst the
anti-social elements,. Now the Naxalites
Wre acting as foreign agents of pakistan and
China, They are financed by them. But
the responsibility for raising this Franken-
stein lies squarely on the shoulders of the

CPM.

Now they say that unemployment and
uneconpomic reasons are the causes for the
present situation. But are they trying
o defame the weaker gsections of the
seciety 7 It is not the umesmployed im
Bengal who is taking the law in his owa
hands. It is the persom who is bribed by
the anti-social eloments, who is in the pay
rolls of these elements, who is financed by
them, who is doing all this, and not the
weaker section of the society., Therefore,
there is no point in blaming them. The
femedy lles, firstly, in seeing that the police
is streogthened. The police force, which
was infilitrated during the United Front
regime which was controlled by the CPM
should be thoroughly re-organised. A
‘committee should go into it. In the mean
timg, the police force from other States
should be made to man the police stations
in those areas. Secondly, the Preventive
Detention Act must be iotroduced and
sirong messures must be taken 1o see that
the law and order sityation improves.
Then, the United Front regime forced the
indystry to close which resulted in un-
employment, The industry must be pro-
tected, including the public sector, which
-was alse made to suffer by them, If the
situatien dees not improve, then govera-
went shevid go in for evea martial law.
Eastly, the goverament which is doing lts
Best to meot tbe situatien wilt, I hepe, go
4n for stricier and stronger measures, if
meceseary. At the same timo, T wousld say
‘that though the oppositien parties are
loudest in condemning the governmeat, oa
their part they have done nothing to
strengthon the hands of the government in
those regions.

W ofe wa (g@) : wwfe &, @
e Tl MA@ A ¥ A

T § wud fawfedr & qrar off v @
fs fm TOF Y shweft qrew ave o
TOET ZAT, IUFT dr T vy o ¥
g wiad gfes & a7
fATET  qrevl & §T T W IWR W
IR qrasT g | et g7 wpa aRjy
XY AT off Afew aw gEvET & Ioay
arerae faar fs e wred, @ oWm
WINH! NIAv @ uq ag wer fafen
917 § f araee oo fr gfrer & arem
St & meEre faarar fF e SR
fedrmr afew fre o @@ ¢ ok
FTL ZAAT gav | e feafy ¥ vagfy @
Aagt T M xow fenr § ot e
T R AR fm faf=h A o
wasaar fard § 39% are gra B
TR A TS yTE ¥ w oy
war § ? agl o< wsgafr W W g0
¥ W wewTe Al Tvw wet ¥

18,11 hrs,

[MR. SPRAEER in the Chalr]

wiwg g %7 gt o federd
gfragamo & m vwwmx, W
W1 SqEaT /1 F1AW @A ¥ Ay wwm
¥ | ¥ 7@ Torifaw foufa w1 g0 wm
WENfmggid @t Fegam
ol e aTw Y W § 1 X g
g & NIOW A AT | IR WG W
st fgemr & fowd e S @ o fean
FAEE F X A
|19 AT STQT AANS Tg1 § ofwq &
g8 wg Ggar § fe sk W
¥, W7 g A ATE W AW
w1 g &t ach & o aoErd fgr @
W § SN oy R AT W

ey mar &1
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st Ty &9 wng agt o A §
afew & w19% gro 9% wEAT W7 §
f& ¥ gg wag e ad | % 39 s
#1 Y 1Ag wWE Ard A F a ¥
weag @1 1T deaT iRy | oF JwA
§ @ ¥ fgge 1 usdlaar o
faeagE &1 USA A1) gME H qACH
a0 fggeam A g8t 2w A9a § fag
e\ @ ¥ afew s §mw A W
AT FT FEE G § IFDT A<y faer
HWET ATHIT W S T FE G I
R SRR (E R R CEEE Gt
o 1 & Tl oft & g e g
frer e sfami b wam w3
RAER R T ¥ 0F wAEgT AT A
frodto WY argw AfF wrEwaT § g
gl & fag & 5@ ¥, ST g
o) o fro tHo & Frdwaiel ¥
TR TR e gy o o @
qrar  wafE fowegre st gen &Y &g
& gy g & ged gmd W]
T AT g | WA SikE gRdw
s &1 u% ausT fowsr A A9y -,
o i frw o ¥ g ¥ ot ? wiEg
(w12) & @rg ¥ gmT YA FANR G
aFar g Afer T T F @ AN H
Tt fers e ot averT figwmRY aETaT
A & AET FAH TA WA BT A
R & ey a ¥ N umgfa R ¥
wWarer e f5 ¥ aw T oS A
¥ | Frant wrEd AfF do o qHo &
Aar &, gn arogw & fe &Y o R ¥
ag g freeit s adam & o g gk
va¥ fro ¥ afr §, sk fog 3 s
% 1 Srnfs oy o dme § o fewr v
atarey @ § saa frderd 39 &
as TafrE Tet ot §—d fr dredto
Ao () ST &e fro YA s # &
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gt wgar g f& dme wivw s14g
ardiT & f& dio fro s F ARN A W@
fagarge o & 9a% gg FAFAH Y
g &1 § 1| g FTAT HA T ATAT §
faa® 5 e adt faar @ @ )
fFawwar g f5 it ot qmwr § fgar
FT qrana Gar gar § vEd froe
& fag gw @t A1 &1 Tweer @F R
d%eT FAT Arfgn, woy A Sfgy s
7 ¥qw dme afer A W A ooifaw
FIH S F1 WA fgar £ Agf v
HATYTT | Fg WHH F19 § W o ST AW
AT gaw) aww St @ e A W@
FT M H uaAifas feafa w1 aama
@ # T mar Q0 & awwar g fs
sq g i gt g, ast wiw 9w
wifer & 49 ¥ 39 gege fear & It
¢ WX ag ara ) ggas @mw H W
4T ¢ afFT ST § a1 amare %
arei & q1 A oifeat &1 T
wir gt & g Al & W wfrewfd
Y fafrat oft § 1 af ar sy gfrar &
a2 wifoerd @ § s+t feet da
& F9C gig SIAT, TRl W WW AT
fird &t gear ¥, v W Ay
# st o fgar 7t fafa a8 amam

- faw & g wgar g i w1 wfw s

¥ awa ot gee fgar ) oAt @ Afew
9 gW WIS I B Aw W § A
8% wHL fx TeFifas Fme- ot
e fgdm g #1E wewy i
g

ot ¥ ¥ ¥ gt & sEw
wigan g fo dme § wg W saFed
7t feafs #1 ¥ & fag o2 & o agt
qu weqmafy G w0F aF afs Swi
#t g it gf ae frw @90k
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= <fr @]
fag 307 s B o= ¥ W @A
wo wifge fF agt ov g3 m Wik
A1 FT aCF & T qoefas q@l &t
% A o) fgar AT T BH W=
& fg 1 Fear &1 woetfas w1w w10
%7 WHT AT FATAT qTAT «A0FY 1w
FEH T amms@ g )

St wATHTS I WeAH Agied, WT
wRrad WK feaer 3 as =@ ?
© weaw wWEvEw ¢ WAt ot =TT wrddY
w g

=} waTETE A W= 58 W
fear @1

WeOW WENE : T ogew W ow
GRS A9 FFAT § |

SHRI SHRI CHAND GOYAL
(Cbandigarh) 1 Since it is a motion under

Rule 184 it can be postponed till tomorrow
also,

MR. SPEAKER : No, please.

SHRI SHRI CHAND GOYAL : We
have got an hour acd a balf. The non-
official business will start at 6,30.

ot waem g ;- fafree w7 o
W, qg &Y 7ar €

R wERT : 10-15 fme ¥ ) v
15 faez ag &, T8 ag 0@ Wit wwer
| AT |

&t gEwRE AwT |

it geiTe wrew (JrUEd): eI
off, 99 ¥ AN ATAAG GARS AT
off & 9t feeram g foar § Sod ar &
FAHT AT ¥g §—faea A=y W
f oxiie | W efe ¥ 7 1 ot g
® ¥ 7z g T § | 3 i A faw

& 6 ga% @Ay g% 9§ war IEsr
wgn f5 & auef fear gd forawr
FTCW TEAHE 4, § GAAATE UG 1%
qa agr g

O AT I FE—WTATEOE WL

1§ madi—aR fra1T ¥ dro fro wrke

¥ A e A o qgt 9T sfage
fear su® @ aga F1 WX W ;W WY
e gwt fF gw fogar & wgfe 5 agd
T FIWW [T 97 ) gfs g9 wwT FET
ore e % fodt o2 &1 A1 g
& ol o f6T qd) wewr SEr wW A
) QAT AT F qww F @egw
& A7 93, W7 & 719 9 miEs ey
A g¢ Ia% agt 9X AT ST FIw@
7EY 4t 1T 7 A @ AW E @l
gy WrE § 1 Fg T woA aw ¥ wifow
F E | g dre o mfe (THe) ¥
a7 & W 7@ g1 9 qww faane
¥ B WegaT @S @1 w9 A
fis sma # fgar ag @ ¢, afww s=@
a1 T wgr T ag wifaw @o dromie
(zwo) ¥ freg 1 vt 7@ wg foamr-
T TR § 1

ol T ag 74 af fs w3t -
o Wi f& @ fafred gar g agl
¥ fegauT wmar § 1 9@ s W A
gfgwar &1 ia agi § | wgt a% M wife
FmAag e agan T §fe
1§ oF o T WT ] a1 THHT A 7
2| Weguw & W 9g g § e ange-
fos Ofa & Wegua 11 1o e fe
w0 ¥ frw a@ ¥ 1917 & Wiegww g1,
afeT v gfran &1 feafs azer o )
w9 ¥ ot AT g+ faaw § ) wfe
7g @ fow w1Tw ¥ W ® I
FQE?
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St g *iwdl arew A9 & & gar
I O S EHAT AT I FT FIW &
@tfﬁmmﬁ%,%ﬁ’o‘ﬂo qko (II‘I')
% mfedi ¥ a7 qF ot gy v AR
feegi¥agansen g gae @
FRow @ & o a1 7@t oF @ A
a2 feram g o1 —

‘g A I IR W T € AT gy
& 4 A= F @wr, q€ w7 74 G 0

forw g & o g1 §, I€ A ¥ Ao
'ﬂ'o W1 (TWo) & arhrrm;wzﬁan
M A g g & e
dro wrEo (Qﬂ’o)miﬂ’e ffe mTo
(e udo) Wegew #F T FW
t m® A% § ¥feT sAwr ag @
aifyy 5 sa= 9, 4 A Fgt o0
T | 7 Qe gAwr a<adr gni
1917 wrefam g% W ag agt @
M @1 TAw w0 TG 39w ) fegem
FT IMAC TG FL IAH! AT 17 FAT
& | wagd s framt & fog s
wgAT g s | arferariiz # wme
&3 2, agt §fawm #7 wuq & § W< w
gt frfeaifes a0% & g @@
41| e fag w9 7 oo S ag
ou% faars I@E T Q §, 98 WY
oH F) | a1 g | ag AW A9 @t
& et g A F@ §, wfedT qea
TE X AW § fggmma ® ewF @
&% ot gt fasam

g il & faelt s e
g Rmitas medcd a1 sw
wre_frar g) Yar A gwr ¢ 1 ST e
Fto wrfo & WTE ¥ FT, qF WA AAFT
ot mifeqt § ag a7 s, Sfew a1
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L ofees § g TR Wa@ ¥ TR
W F A F @9 Y@ AFER F
foawd 9T FauT g I | a7 G fw
gfea &1 agra FFC F AT | W
WAEH FAfFaT Iy ar @A F
A 0T gfee gx wg wew wai
T Au faEm g | A S A
dme § g fage W g, aft wmr W
Pwimifet 8 e T W@
i fm R T asd = AR\

¥ Wegma  Ag e 9 EEm F
a1+ AR ATF § @YU 4|

@ aray ¥ Ao I g

SHRI SAMAR GUHA (Conui) + No
word is 100 stropg to condemn the savage
attack on Mr, Parul Bose. I have done it as
Secretary of my party promptly afier the
incident. 1 want to remind the House that
we do not follow standards of morality, of
political morality, undoubtedly. As such,
at the time of the Rabindra Sarovar incid-
ent, we conedcmned that too. Even at the
time of the Rabindra Sarovar incident,
we stood for the honour of our mothers and
sisters. Although Mrs. Parul Bose belongs
to the CPM, she is also our sister, and,
therefore, 1 again condemn the barbarous
attack on har by the extremist elements.

Today, West Bepgal has become a
bedlam of political lunatics and babitual
criminals on the one hand and the shooting-
grouod of the (rigger-happy policemen
on the other, Killing, murder, burning of
buses, looting of bazars, killing of students,
breaking of beads, dishonouring the statues
of our npational leaders etc, are going
on. FEven gun duels are going between
the Mazxalites and the CPM and
police. The police are completely unperved,
terrorised and demoralised. They are
promulgating curfew in large areas, creating
a lot of trouble for thousands of people.
They are arrestiog huodreds of people,
terrorising them and torturing them in the
police cells and barassing them also. Even
the driver of my jeep had been arrested
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and kept in prison for ten days, and even
when he said that he was the driver of
Shri Samar Guha, MP, be was not allowed
to telephone tn my house. These things
are going on in West Bengal,

I shall now make a statistical presenta-
tion of the present law and order situation
in West Bengal. Duriog the nine months
of the President’s rule in West Bengal, up
to 7th November, these are the figures :

Total number of serious and
violent incidents : 2467
Total number of political muord-

ers :

Tolal number of inler-party
clashes 519
Total number of persons killed

due to police firing 47

Total number of attacks on police 211

Total number of police killed 35

These figares are enough to show the
co pdition in West Bengal today.

I do not want to enumerate the tragic
stories of the ferocious barbarities that are
being perpeirated on the citizens of West
Bengal today by those extremist elements,
in which the hands of my CPM friends are
also pot clean, 1 do pot want (o accuse
in this House today the CPM friends,
because already they stand accused and
exposed, It is well known that it is the
CPM brutes who have turned West Bengal
into a barbarous jungle of violence and
terrorism, and now the more ferocious
brutes have taken the Jead over them, and
that is the reason why they are crying
hoarse for security and police protection
and also some sort of normalcy in the
State. [ want to remind you that the CPM
had undoubtedly sown the wind and Dow
they are reaping the whirlwind, Everybody
knows the role of the CPM, their political
philosophy, what they practise and what
they preach ; their philosophy of violence,
terrorism and insurrection is komown to the
people of West Bengal. The people of

Bengal will give right reply at the right
moment, But I want to know ope thing
from the Central Goveroment—I accuse
the Home Minister, I accuse the Prime
Minister—I ask her what she had been doing
during the last nine months 7 There is &
committee called the consultative-committee.
During the last nin¢ months, only once did
this consultative committee meet, [ acouss
ber for another reason also, namely that
when West Beogal was burning, the Home
Minister was playing the role of a mew
Nero. Isaid it in this House not once,
Dot twice, not thrice but four or five times
through questions and other means that,
Just two months before the UF Government
fe)l, Shri Jyoti Basu derecognised the West
Bengal Police Association, an association
of 47 years standing and rocognition, and
recognised the ‘Paschim Banga Police
Karmachari Saogh' that was organised by
Pralay Talukdar, former CP1 (M) MLA, an
association that does not command the
loyalty of even 3 per cent of the policemen
in the State. That was given recognition,
Now the Chairman of that new police
association is Jivan Chakravarty and the
Secretary, Santosh Mukerjee, both of them
are CPI (M) men, One policeman has
been recnily caught red-handed in aa
attempt to kill another policeman, It was
found that this policeman belonged to the
Pashim Banga Police Karmachari Sangh,
being ruo, organised and cootrolled by
CPI (M) men, This supurious association,
created out of political motivation by ¢he
CPI (M), which does not even command
the loyalty of 3 per cent of the policemen,
bas been recognised by the last U. F, Home
Minister. Could pot this association be
derecognised during these 9 months ? Why
was it not dope ? These policemen of the
Police Karmachari Sangh have infiltrated
into the police organisation and are
striking terror among them, Today the
police im West Beegal is completely
demoralisd, Thbey have lost confidence, I
can quote innumerable cases where the
police dare not investigate cases of violence,
They dare mot protect even ministerial
staff. 1 ask : could not this simple thing
be dune during this time, just to derecognise
the Paschim Police Kamarchari Sapngh and
re-recognise the West Bengal Pelice Assotia-

tion 7 Could the Government ot do it ?
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The second thing, 1 want to know from
the Prime Miister who is also Home
Mipister is this ; She shou'd excuse me if
1 use a word which is a strong word, [ wuse
strong words, but pever undignified words,
tut teday yow will permit me to use one
word against & person there whose recall
bas been demanded by all the press in
West Bengal, by all the public organisations
in  West Bengal, by all he political
organisations in the State including the
Ruling Congress—1 refer to that gentleman,
thet **who is called Sbri Dhawan. He

- commands neither respect nor confidence
from either the common people or from his
admipistration. This gentleman is making
bupgle after bungle.

MR. SPEAKER : That word will mot
form part of the record.

SHRI SAMAR GUHA : In an exaspe-
rated mood, 1 wsed it. It is pot in my taste.
You would bave noticed that 1 never use
vulgar words,

MR, SPEAKER : Does be think it is
not a sirong word, objectionable word 7

SHRI1 SAMAR GUHA : | withdraw it.

One of the statements made by Shri
K. C. Pant was that it is far better 10 save
the lives of many people, policemen, politi-
cal workers and many other people, than
shooting them or being shot on the streets
of Calcurita and other places. For that
reasop, ibey have delayed so much and so
many peaple bave been killed because—1
would pot wuse the word ‘preventive
detention'—the Protective Custody Act
or some such step was pot used. This is
ope reason why jou conld pot save the
lives of mapy people. There are many
Naxalites who have entered into a actovist's
cells, but they cannot come out. If they
come out they willi be shot. There are
8 pumber of cases where they bave been
mordered. If tbese people are kept in
protective custody, they can be saved.

Eighty per cent of these crimes have
beem committed by  babitual criminals
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masquerading either as CPl followers or
as Maxalities or as combating them, If
these hahitual criminals are prevented from
committing these crimes, [ thiok the police
will be able to handle the situation in
a belter way,
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If the Central Government or the
Prime Minister is serious about resioring
Peace and normalcy in West Bengal, the
first condition is the recall of the gentleman
called Mr. Dhawan, Secondly, you should
make a firm commitment, not in ambuguous
words but a categorical statement in this
House, that there will not be mid-term poll
till 1972, That will restore confidence in
the minds of the administration and police
in West Bengal. Thirdly, let all the political
parties which believe in nationalism and
democracy give up their election equations
for three months, let them join hands and
abjure violence publicly and go to the
people and organise demonstrarions and
mobilise the people’s initiative and expose
the culprits. That is the only way to check
Naxalities violence, not preventive detention.
Therefore, it depends upon you, If you
bave a clear mind, you ask all the parties
10 join together, and we will expose, isolate
emd combat these extremist forces. That is
the only way to meet the challenge. If West
Beogal is left to chaos, 1 warn the Prime
Minister, the rest of India will not live in
peace.

SHRI TRIDIB KUMAR CHAUDHURI
(Berbampore) : A lot bas been said in
this House to need any exhoriation from
‘me to convioce hon'ble Members bere that
something is wrong mnot in the Siate of
Depmark, but in the State of West Bengal,
That something is that the Central Govern-
ment has failed to act upto the need of the
situation so far as law and order and
security of the average citizen are concerned.

It is not only & question of one lady
being stabbed, for which we all hang our
beads in shame, Many hon'ble Members
here bave tried to give the background, but
it is not only a question of Shrimati Parul
Bose, Today, the average citizen does not
get the pormal security which he is
entitled to gt from the Government, and

. ** Expunged as opdered by the Chair,

r

vide ool...7
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[Shui Tridib Kumar Chaudhuri]

for this the police administration, which is
now in the hands of the Central Govesn-
ment, must bear the fullest respensibility
Itis not as if the police have not been
armed with power, Much has been sald
about the guerilla tactics of Maxalites and
others. Naxalite is an omnibus term.
Any murderer, any looter, any dacoit, goes
by the pame *‘Naxalite” these days, but
what is the Central Government doing ?
What is the police administration for, and
what is it doing ? Here is a
simple fact,a limited fact, A lady was

threatened with dire  consequences.
The Police Commissioner was informed
three days before-band, and the police

people on the day of the incident were
contacted and they assured the lady that she
can safely go to the school and, even then,
there were no edeq police or
police guards posted, although they knew
before-hand that some such thing was going
to happen.

Now, the police people have already
been armed with the Suoppression of
Terrorists Outrages Act. They can arrest
anybody, keep him in custody for 24 bours,
but even in spite of that, nothing has been
done, Recently, the Police Commissioner
even said that they are organising police
guerillas and many people outside West
Bengal do not koow that these days in
Caicutta plainclothes Police people have
the freedom to shoot anmybody they like.
The Police Commissioner and the Govern-
ment of West Bengal have declared that
there would be, for three months, no
investigation, not even a departmental
enquiry. into the incidents of shooting by
the police, Recently, only three days back,
in Calcutta, in one of the quarters,
plainclothes policemen shot down a young
man called Bhowmick. This is pot only
a case of Mrs. Parul Bose alone. The
safety of everyone is in jeopardy. For
that, the Central Government must
convince the House that proper steps are
being taken, and unless that assurance is
fortbcoming, we are bound to support this

motion, Of course, | am not satisfied with
the limited scope of this motion. So, 1
bave moved my amendment which |

sommend for the acceptance of the House, -

NOVEMBER 11, 1970

Protect Life of Mrs.
Parul Bose (Motn.)

DR. MAITREYEE BASU (Darjesling):
Mr. Speaker, Sir, I join my bon.
colleagues here in  condemning the
dastardly attack on Mrs, Parul Bose, There
cannot be any two opinions aboutit. I
would like the hon, Members to know one
thing. Quite a number of them have a
missaken idea that this lady is no longer
with us. That is pot true. She was
stabbed on the 4th of this month. Today
is the 11th, She is already out of hospital
and out of danger. So, she is not dead.
[am glad that she is pot dead. But ]
heard quite a number of speakers saying
that she was this and she was that, That
time has not come, She is still with us.
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This morning, when I came to the
House, when I entered this hon. House,
1 saw it was in great turmoil, as though
there was a noisy swayamwara going on,
There were two or there bridegrooms and
one bride. The bride was Mr. Ramamurti,
and the bridegrooms were Dr. Ram Subhag
Singh, Shri Raoga, and the third— well, I
forget; 1 do not remember. There wes a
rivalry among these three as to who should
please the bride more. Now, this was at
quarter past one. It is not even 7 O° clock
now, It is mot yet time for the bed.chamber.
But they have fallen out. 1 congratulate
them on finding out their differences
before going to the bed chamber,

Dr. Ranen Sen’s speech was not at all
surprising, He spoke once before like that.
1 coogratulate him on haviog so much
courage, but you will notice how clever
a speech it was. Of course, the motion
itself is very clever, It is just an attack on
the Government only and nothing else,
enticing Morarjibhai and everybody. It .is
an attack on the Indira Gandhi Government
and everybody is eaticed and happy. Bat
se¢ bow clever the motion is, It is only
Mrs. Parul Bose who is selected. It is Mr.
Ramamurti who is selected as the bride o
support this cause or find a bridegroom.
But he does not even know Beangali ; He
does not know the difference between Bose
and Ghosh. All the time he was saying
Ghosh. He does pot-even know how to
pronounce Bergali names. There are 5" or 6
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CPM members from Bepgal. They are not
chosen for moving this motion. They are
not interested in the welfare of Bengal. It
is Mr, Ramamurti who is chosen.

SHRI NAMBIAR (Tiruchirappalli) ; He
is our leader.

DR. MAITREYEE BASU: Who s
Mr. A. K. Gopalan 7 Have you repudiated
him ? (laterruptions). The motion has to
be studied carefully. The whole thing has
been done in a sectarian way. Look at the
selection of Mrs, Parul Bose, because she
bappens to belong to CPM, They want to
condemn the Government only because
their member has been stabbed., They are
not talking of the misdecds committed by
the CPM. It is a terribly sectarian approach.
Unfortunately this lady was stabbed. But
she is out of hospital within a week, So,
it could mot have been that severe that
there should be all this turmoil. It is merely
a sectarian approach and pothing else.
Then, there is the pathetic dependence on
the police of a Government which they
seem to hate. Eut this police has teen
infiltrated by them. It is not the same
police which was there before, Therefore,
though we are not happy about the CRP,
CRP is indispensable because the morale of
the police force has been completely spoiled
by Mr. Jyoti Basu,

What happened in Alipurduar 7 Oaly
two months ago...( Interruptions).
DR. MAITREYEE BASU : **

SHRI NAMBIAR : It
unparliamentary language,

MR, SPEAKER : |1 am pot goiog fo
allow that word,

is a wvery

DR. MAITREYEE BASU . There was
one Mr. A, K. Sarkar, D. C. 5. of the
North-East Frontier Railway. There was
a criminal Babu Nandi by pame in his
house.

The lady of the house locked him
inside. When the police went inside they
pretended that he was not in. Then he
was discovered, This Babu Nandi was
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wanted for many criminal cases all over
Bengal and this man was kept in the
cupboard by the high railway official, When
I asked a question about this to the Home
Minister, Shri K. C. Pant, he said he could
not answer it that day. All these months
he has not been able to answer it. Why is it
happening 7 Then, when this Babu Nandi
was produced before a third-class magistrate,
he let him out on bail. This man (the
Magistrate}) was elevated from BDO to
a magistrate by Shri Hare Krishna Konar,
Now he has been reverted back and the
SDO has to be transferred because he was
in league with the DCS, This is the
position in Bengal, And now they come
bere and say that Shrimati Parul Bose has
been stabbed,

Dr. Ranep Sen said that all this violence
has been let loose by the CPM. I entirely
agree, But I would remind him that in
1949, during the B. T, Ranadive days, one
Amul Ganguli of Howrah, an ex-MLA was
forced to murder his own brother by the
order of the CPI, He bad to murder bis
own brother by the order of the CPI, This
is the position,

So, it is no use toppling Shrimati Indira
Gandhi's government, It is no use having
quarrels between Shri Ramamurti and Shri
Hiren Mukerjee. There must be a crash
programme of development for Bengal,
Unless that is dome, nothing can be
improved. If the Preventive Detention Act is
necessary, let them bave it. I am not against
it, But my praposal is that there should be
a crash progrmamme of development. The
Central Government has peglected Bengal
long enoongh. It must now come forward to
support Bengal. While concluding, 1 would
again draw the attention of the government
to the clever move of the CPM and the
other opposition parties,

st wgfic fey west  (aeT) o
ST HE IR, Wi g6 WIT A% 891 ¥ 5y
AT THA AW QG| ST T AT g
f A e fo wo & 3y W fgaw
fiffrr e gsrwm Yy

** Expunged as ordered by the Chair,
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SHRI K.C. PANT : The mover of this
motion bas worded the motion in such a
way that it was confined within narrow
limits. The reason for this is perhaps
pointed out by Dr, Maitreyee Basu, but
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in the course of his speech he excoeded
those confines and he spoke of other
things. It was, therefore, but jnatural that
the other speakers who followed him did
not confine themselves strictly to the motion
but spoke of various other things and as
the debate has gone on, | wonder if Shri
Ramamurti is not baving second thoughts
about the wisdom of haviog started it at
all,

1 have tried to collect all the informa-
tion about this particular incident that I
could,

According to information received froms
West Bengal Governmzat, Shri K.G., Bose
contacted the Home Secretary, West Bengal,
on the telephone on 3ist Octobsr, and
mentioned that his wife Smt. Parul Bose
is a teacher in a school located in Beliaghata
Police Station where incidents of violence
including attacks on his party men had
taken place, He said that the school would
re-open after the Puja vacation on 2nd
November and he wished to know whether
Home Secretary had aoy ioformation
regarding any plan of the Naxalites to attack

his wife whano shz woald go to the S:hool after
the Puja vacation, Not being in a position
to say anything straightaway, the home
Secretary advised Shri Bose to contact him
on Ist November. Having made enquiries
from the Calcutta Police authorities
in the meant me, the Home Secretary
informed Shri K.G. Boss on 1st November
that there wag no intelligence of any such
plan to attack Smt. Bose, Sbri K.G. Bose
got in touch with the Commissioner of
Police, Calcutta also the same day, and
Shri Jyoti Bose spoke to the Commissioner
on the telephone on 2nd November, Though
no intelligence was available ‘regarding agy
plan of the Naxalites to attack Smt, Bose,
the Home Secretary asked the Additional
Commissioner of Police to keep a close
watch on the situation and to arrange for
pecessary  protection of Smt.  Bose.
Accordingly, the officer-in-charge, Beliagh-
ata Police Station detailed plain clothes
armed police men for the protection of Smt.
Bose on 2nd and 3rd November. On
the night of 3rd November, the officer-in-
charge, Beliaghata Poiice Station, accompa-
nied by two Sub Inspectors weot to Shri
K.G, Bose and understood from him that
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his wife would not attend the school from
4th November. The officer in charge
accordingly did oot detail any policemen
for the prowoction of Smt. Bose om 4th
MNovember., However, Smt. Bose went to
the school in the morning of 4th November
where she was attacked by & group of
young meo,

On receipt of a telephone call from
Shri Bose, the local police rushed to the
school. Smt, Bose was removed to hospital
where she is reported to be progressing.
investigation was staried immediately and
so far 16 persons have been arrested.

Shri K.G. Bose issusel a statement
depyiog having told the police that his
wife would oot b: going to school form 4th
November. The Comnmissioner of Police
has therefore made eoquires to find out the
facts and has come to the conclusion that
there is no reason to disbelieve the state-
ment of the officer in charge and two other
police officers,

(3 3 mmt rcnnbenuble that a lady
should han been attacked in this dastardly
manner and | am sure that all right-thiok-
ing persons will strongly condemn it, includ-
ing. CPM, The Government have every
sympathy for the lady nnd as [ said earlier
we are very happy that the is progressing
in -the hospital, I hope that this most
deplorable incident will bring bome to all
the need to abjure violence and to cooperate
in eswablishing peace and conditions of
civillsed lLife.

My hon. friend Shri Ramamurti in his
speech accused the Government of wanting
to wipe out, anp [ think, be referred to the
migddle cadres of the CPM. Sir, 1 think
my hon. friend should know by now and at
least he should know from his days in the
:Congmés, that that is not our way. We stand
for the rule of law, We stand for the peaceful
progess of change. Above all, we stand for
freedom from fear. And. Sir, it would do
the country a lot of good if my friend Mr
Ramamurti could during his reply stand up
and say that he also believes in these things,
that he also abjures fear and violence and
that he rejects the philosophy of violence for

the attainment of political ends, - If he
were to make the statement in his reply we
could clear the air in the whole country and
it would help all of us to come togetber in
the task of protecting innocent citizens
from the kind of barbaric attacks, an
example of which we have been discussing
today .

I make no distinction between one
party and another in this matter. Whenever
a life is lost, whether it is the worker of
CPM or Congress or CPI or even Naxalite,
it is a precious life that is lost, And, one
must condemn it. It goes agains the tradition
that has been handed down to us by
Gandhiji which in turn was the product
of an age-old tradition. Things that are
bappening in Bengal today run counter to
that tradition and put us to shame.

If Mr, Ramamurti could stand up for
the process of peace, for the process of law
and order, it would belp everybody immeas-
urably to curb the forces of violence.

I am very glad that during this debate
there has been general agreement that the
police has after all a role to play, that
when it comes to violence, whep it comes to
attack by some unruly elements of peace-
ful citizens. the police have a role to per-
form, In the past when police was attack.
ed in rather lurid terms one was not sure
if the social role that the police performed
had been brought owt clearly to everybady.

But I am glad that durlng this debate
at least, this role has been brought ' into
focus, and 1 hope that afier this, the meed
for the CRP, for instance, will not be
questioned in the way it used to be,
because, after all, it is the guantum of
violence that prevails, that has to be met,
and it is the quantum of force that is
required to meet which is the esseatial
point. If we have to send policemen
every time there is a call of this nature,
and every time that protection is sought
by individuals, then, naturally, the force
bas to be rather large, If every individual
who is threatened in Bengal and in Calcutta
today asks for protection, thea he is
entitled to it, and [ hope that not only the-
CPM workers but others are also entitled
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to it. and if they are all entitled to it, then
the force must mnecessarily be rather large.
In this, if the CRP can also contribute, to
that extent, the forces of law ard order
will be strengthened, and I hope thar Shri
P. Ramamurti will support this approach.

“The hon. Member has accused the
police of excesses, There may have been
individual lapses, and wherever there bas
been a lapse, we deplore it, and action
will be take against those at fault. But it
would be well to remember that during
the last six months or s0......

SHRI S. M. BANERIJEE ; There will
be no inquiry ; that is worse ; even if there
is firing, there is not goiog to be any
inquiry., That is worse,

SHRI K. C. PANT : That is a mis-
understanding which can be easily removed.
1 do not want to go into it just ow, but we
can discuss it later.

But it would be well to remember that
during the last six months or so, 34
members of the police forces have been
killed in West Bengal and about 400 injured.
Working in the most difficult and trying
conditions, the police forces have function-
ed with restraint. They have been carryiog
on their duties accordiog to law, and while
acting firmly where the circumsiances so
required, they have taken every possible
care to avoid doing any harm to innocent
persons,

The families of police persomnel who
bave lost their lives and the members of the
forces who have suffered injuries in the
discharge of their duties are also entitled
to sympathy.

1 would request the hon. Member who
has moved this motion to consider whether
some of the actions of his party when it
was in power in West Bengal have not
made any contribution to bring about the
present situation.

SHRI JYOTIRMOY BASU : None at
all.

SHRI'K." C,"PANT : ‘A number of
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persons charged with grave offences wer®
released, and a.large number of cases in-
volviog violence were dropped or withdrasm, '
In one way or another, directly or indirett-
ly, recourse to wiolence for achieving'
political ends was encouraged, '

' SHRI JYOTIRMOY BASU :20 years
of Coogress misrule in West Bcngal._

SHRI K. C. PANT : This is the first
occasion in which Shri Jyotirmoy Basu
scems to lack confidence. His wvoice has
lost its ring. '

SHRI JYOTIRMOY BASU: Come,
come, Mr, Pant. Do not talk things which
are too big for you. :

SHRI K.C. PANT: | am confidest .
that the violent activilies of the Maxalites
and of the anti-social elements operating
with them will be brought to an end, and L,
seck the support of all sections of the House -
in creating a climate free from violence and
brutality,

My bon. friend Shri Samar Guba
referred 1o the need for a campaign against
violence, We entirely a:ree, and we would
be glad to join in any such campaign. Let
us destroy the roots of the poisonous
plant of violence rather than express feigned
surprise at the poi fruit it prod

With these words, [ oppose the motion
and because of my opposing the motion,
we also oppose the amendments.

SHR1 P. RAMAMURTI! ; The debate
bas been on a rather large canvas, and I do
not propose to go into that big canvas just
pow, Itis oot that 1 am shunning it,
but 1 am doing so because of lack of time._
The Home Minister could not deny the
fact 1hat the police bad been coniacted.
Naturally, despite the fact that priar inti-
mation bad been given to the Police Com-
missicner, be failed to provide this pro-
tection, The Police Commissioner’s report.
is the report of amn accused, because the
accused is making a report about himself,

If the accused comes and says that on
‘the fourth be understood tbet this lady was
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pot going to school and therefore he with-
drew, this is a natural answer you can
expect from the accused. What else can
he say for failing to give protection ¢ But
facts cannot be denied. The lady said *“I1
do not want to go lo school.” The police
people went there and said ‘We will give
you protection, You can go to school.’
Otherwise, when she bad said that she
would not go to school, why did she change
her mind and went to school on the fourth?
It "does not sound reasonable, Therefore
the facts are totally different. Today the
Police Commissioner who is the accused
is trying to defend himself by giving an
alibi, as an afierthought. That explanation
is now being bandied about here to show
that the police did not at all in any way fail
in this matter.

1 bave not brought this Motion because
a member of our party has been atitacked,
That certainly is not my position, because
a oumber of our people are being atiacked
and we are accustomed to tbat kind of
thing, and we know how to defend ourselves
(Imerruptions). 1 do not deny the right of
scif-defence as the right of every individual
in this country, even under the Constiution.
Therefore, we Lkoow bhow 1o defend
ourselves. But we do not want 10 make
things worse, Therefore, in order that this
incident might pot happen we went and
told the Police Commissioner that this
thing is going to happen, They said ‘Our
intelligence reports do mot show that’;
then that Jady smid that ‘Our intelligence
reports show that this is going to happen’,
In spite of this warniong, there has been
o [ailure and it is on that ground that 1 am
bringing this particolar charge. This is one
aspect, This is a question of connivance.
Otberwise, it is inexplicable how it could
bappen,

Secondly, 1 want to refer to one or two
specches, Shri Ranen Sen talked about 20
many things and asked why I did not bring
forward a resolution condemning the
entird’ police for the present situation, If he
bad been present here while I was speaking on
my mouon he would have heard me refer
[ lit nlmimp oommitted by the police

not only against our people, but against the
common people in West Bengal. The police
have run amock ; they are raping women
and doing all such things. I do not want to
go into that now. But | want to say that
I did pot expect anything better from Shri
Ranen Sen. After all, it has been the histori-
cal experience throughout the world in the
labour movement, in the working class
movement, in the movement of the people
that when the ruling classes a find themselves
in difficulties consequent on the attack of
the common people, ‘social democracy’
comes to the rescue of the ruling classes.
Here is the Communist Party which cannot
stand anywhere op its own in this country
taking shelter behind the ruling classes, the
Congress Party, Therefore, I did not expect
anything better from him ; he could only
speak on behalf of the Congress Party and
nobody else,

SHRI INDRAJIT GUPTA : (Alipore) :
History has also shown that ruling classes
produced splitters to divide the working class
(Interruptions).

SHRI P. RAMAMURTI ; Lastly, Shri
Pant wanted me to declare that the CPIl
(Marxist) does not stand for violence. I
would like to remiod him of our pary
programme and ask him to go through it.
It is absolutely clear on the point, There
we have openly declared that the Marxist
Communist Party wants to bring about
social transformation in this country by
peaceful means (Interruptions). He asked
we for a statement and 1 am making it. We
have openly declared that we want to bring
about transformation in this country by
peaceful means. At the same time, we have
warned the people that the ruling classes
anywhere in this world—this is the
historical experience—when they find them-
selves faced with the threat of loss of
power, will not keep quiet, will not bother
about parliameniary methods, will Dot care
about Jparliamentary democracy or any
such thing, but will compleiely smash all
those things and resort to naked dictatorial
rule, military rule, if pecessary, to crush
democracy. If such a situation arises in this
country, we have warned the people of this
contry that thg Indian ruling clagses gre not
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exception to the ruling classes throughout
the world, and therefore the people must
be prepared to meet that naked dictatorial
rule, This specific declaraiion we have nade,
and we stand by that,

Let us undersiand the CPl programme
also.

SHR] INDRAJIT GUPTA : You are
in alliance with Swatantra.

SARI S.M. BANERJEE : We will fight
with the help of the working people, mot
with the help of Shri Morarji Desai,

SHRI P. RAMAMURTI : Therefore,
we stick to that, because we are convinced
that that is the only way, We certainly want
to bring about social transformation by
peaceful means, but we will oot be a pary
to deceiving the people that the ruling
classes will always keep quiet, Maybe as a
result of the overwhelming majority of the
common people, tbey will not resort to such
methods, but if such a situation arises, it is
well and good, Therefore, let bhim not
come and say that the CPM is wedded to
violence,

Lastly, people were talking about the
United Front Government. Mrs, lla
Palchoudbury was waxing ecloguent about
all these things. 1 would only ask a simple
question, If we are so very bad people,
why is it that the CPI aod otber people are
running after alliances with the Congress in
order to face the electorate in Bengal ?

SHARMA
after the

SHRI YOGENDRA
(Begusarai) : You are running
Syndicate and the Jana Sangh,

SHRI P. RAMAMURTI : If the
Syndicate Congress supports this resolution,
it is their business, it is none of my
business. 1 bave today brought a specific
resolution on the failure of the Government
to give protection in spite of being warned
beforehand. On that question if somebody
supports me, It is not my concern. 1 would
certainly want other people also to support
me, 1t is simple issue, and in that issue I

KARTIKA 20, 1892 (SAKA)

Protect Life of vrs, 362
Parul Bose (Moi.)

am asking for a vote. | am not going
into other things, We can discuss them
when Shri Nath Pai's resolution is taken up,
but today I am asking for the vote of the
House in the simple question of the faflure
of the Government to give protection in
spite of being warned beforehand. On that
matter | am sure that all people of goodwill
will vote for it, irrespective of any other
consideration. '

MR. SPEAKER : There are two amend-
ments, Is Mr, Samar Guha pressing ?

SHRI SAMAR GUHA : No,

MR. SPEAKER : Has ho the leave of
the House to withdraw his amendment ?°

HON. MEMBERS : Yes.
Amendment No. 1 was, by leave, withdrawn,
MR. SPEAKER i The question is :

“That at the end of the motion, the
following be added, namely ;—

*and also to provide normal security to
numerous other citizens who have
been planfully murdered by anti-social
gangsters and hooligans or killed by
indiscriminate firing by the State
police and the C.R.P. in Calcutta
and other places of West Bengal™.’ (2)

The motion was negatived.
MR. SPEAKER : The question is :

“This House deplores the failures of
the Government to provide protection
to Mrs. Parul Bose who was stabbed
in Cailcuita on the 4th November,
1970, while working in ber school,
despite prior intimation having been
given to the Commissioner of Police
three days before the incident.”

The Lok Sabha divided :
Division No. 3] AYES  [19.30 hss.

Abrabam, Shri K.M,
Apirudhan, Shri K.
Badrudduja, Shri

Bajaj, Shri Kamalpayan

*Wrongly voted for ‘Aye's.
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Basu, Shri Jyotirmoy
Bhagaban Das, Shri
Chakrapani, Shri C. K.

_Chaudburi, Shri Tridib Kumar

. Dwivedy, Shri Surendranath
. .Esthose, Shri P. P.

. Ghosh, Shri Ganesh
Gopalan, Shri A, K.
Gopalan, Shrimati Susecla
Gowda, Shri M, H.
Goyal, Shri Shri Chand

.- Guha, Shri Samar
Joshi, Shri S, M.

Kapoor, Shri Lakban Lal
Karni Singh, Dr.
Kedaria, Shri C. M.
Lekkappa, Shri K.
Limaye, Shri Madbu
Mangalathumadam, Shri

Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Misra, Shri Jageshwar
Modak, Shri B, K.

. Mobammad lsmail, Shri
Molahu Prasad, Shri
Nambiar, Shri
Nayanar, Shri E. K.

- Patel, Shri J. H,
Remamurti, Shri P,

‘Ramani, Shri K.

Ray, Sbri Rabi

‘Satya Narain Singh, Shri
Singh, Shri D, N.
Umanath, Shri
Viswambharan, Shri P,

NOES
Achal Singh, Shri
Aga, Shri Ahmed
Ahirwar, Sbri Nathu Ram
Abmad, Dr. I
Ahmed, Shri F. A.

.Amjad Ali, Shi Sardar
Anbazhagan, Shri
Ankineedu, Shri
Asghar Husain, Shri
Awadesh Chandra Singh, Sbri
And Shri Bhagwat Jha
Babupath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R, -
‘Baropat; St P L.
Basu, Dr, Maitreyee

, Shri
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Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B, R.

Bhakt Darsban, Shri
Bbandare, Shri R, D.
Bhattacharyya, Shri C. K,
Bist, Shri J. B, S,

" Brahmanandji, Shrl Swami

Buta Siogh, Shri

Chanda, Shrimati Jyotsna
Chandrakar, Shri Chaadulal
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L,
Chaudbary, Shri Nitirsj Singh
Chbavan, Shri D. R,
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Daschowdhary, Shri B. K.
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K, G.
Deshmukh, Shri Shivajirao S.
Devinder Singh, Shri
Dhbandapani, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwrairasu, Shri

Gajraj Singh Rao, Shri
Gaodhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C, D.
Ghosh, Shri P, K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gup:a, Shri Lakhan Lal
Hajarnawis, Shri
Hanumanthaiya, Shri K.
Heerji Bbai, Shri

Igbal Singh, Shri
Jadbav, Shri Tulshidas
Jadbav, Shri V., N,
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri 8, C,

Jamna Lal, Shri
Kahandole, Shri Z, M.
Kamble, Shri

Kamla Kumari, Kumari
Kandappan, Shri 8.
‘Karan Siogh, DL
Kasture, Shri A. 8,
Kavade, Shri B. R,
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Kedar Nath Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K.
Khan, Shri M, A.

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishnamoorthi, Shri V.
Krishoan, Sbri G, Y,
Kuchelar, Shri G.

Kureel, Shri B, N.

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mabadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Mahishi, Dr, Sarojini
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Master, Shri Bhola Nath
Mayavan, Shri

Melkote, Dr.

Minimata Agam Dass Guru, Shrimati

Mishra, Shri Bibhuti
Mishra, Shri G. S,

Misra, Shri 5. N.
Mohammad Yusuf, Shri
Mobsin, Shri

Muhammad Ismail, Shri M.
Mulla, Shri A. N.
Murthy, Shri B. S.
Nabata, Shri Amrit
Nanda, Shri

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati lia
Panigrahi, Shri Chintamani
Pant, Shri K, C.

Paoksai Haokip, Shri
Parmar, Shri D. R.
Partap Siogh, Shri
Parthasarathy, Shri P.
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri S. B.

Patil, Shri T. A.
Pradbani, Shri K.
Qureshi, Shri Mohd. Shaff
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri

Parul Bose (Motn.)

Rajaram, Shri

Ram, Shri T,

Ram Sewak, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rapa, Shri M, B.
Randhir Siogh, Shri
Rao, Shri Jagannath
Rao, Dr. K. L,

Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thjrumala
Rao, Dr. V. K. R, V.
Raut, Shri Bhola
Reddi, Shri G, S,

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadbu Ram, Shri

Sait, Shri Ebrabim Sulaiman
Saleem, Shri M. Yunus
Semanta, Shri S. C.
Sambandhan, Shri S. K.
Sanghi, Shri N, K,
Sankata Prasad, Dr.

Sant Bux Siogh, Shri
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P, C,
Shambbu Nath, Shri
Shankaranand, Shri B,
Sharma, Shri Madhoram
Shashi Bbusban, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Siogh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Sbri
Shivappa, Shri N,
Shukla, Shri S, N.
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R, K.
Sivasankaran, Shri
Somasundaram, Shri S. D,
Sonavane, Shri
Subravelu, Shri
Suonder Lal, Shri
Sursingh, Shri )
Suryanarayana, Shri K.
Swaran Singh, Shri
Tiwary, Shri D. N.
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Tiwary, Shri K. N,

Tula Ram, Shri

Uikey, Shri M. G,
Verma, Shri Prem Chand
Viswanathan, Shri G.
Yadab, Shri N, P,
Yadav, Shri Chandra Jeet
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Ayes: 39 ;
Noes ; 191
The motion was negatived.

19.30 brs.
The Lok Sabha then adjourned till Eleven

MR. SPEAKER : The result® of the [of the Clock on Thursday, November 12, 1970/

division is :

Kartika 21, 1892 (Saka).

* The following Members also recorded their votes for NOES:
Sarvashri A.C. George, Chow, Chandret Gohain, A, K. Chanda, N. E. Horo

and M. S, Oberol,



